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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. 706 OF 2022

IN THE MATTER OF:
ASGAR AHMAD NAJAR ...APPLICANT

Versus

MINISTRY OF ENVIRONMENT, FOREST AND
CLIMATE CHANGE & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 8, i.e. ABCI
INFRASTRUCTURE PVT. LTD.

MOST RESPECTFULLY SHOWETH:

This reply on behalf of the Respondent No. 8 is being filed through
Mr. Jodhraj Baid, who is well acquainted with the facts of the case,
based on the records maintained by the Respondent No. 8 in its
ordinary course of business. Mr. Jodhraj Baid has been duly
authorised vide Board Resolution dated 10.11.2022. True Copy of the
Board Resolution dated 10.11.2022 is annexed hereto and marked as

Annexure R-8/1.

PRELIMINARY OBJECTIONS & SUBMISSIONS:

1. At the outset, it is submitted that the present Original
Application is an ill-motivated action and is filed with malafide
intent and without any basis. The captioned Application has
been filed by the Applicant with a malafide intention to settle his

personal score with the AnS\_‘/_\,/‘e[j,pg{,ﬁReﬂskp;Q,@dEeﬁgt. The Applicant
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has knowingly made false and incorrect statements and is
perpetuating a fraud on this Hon’ble Tribunal only in order to
harass the Answering Respondent without any basis. The
Original Application is, therefore, liable to be dismissed with

heavy costs.

That the Applicant has filed the captioned Application under
Section 18 of the National Green Tribunal Act, 2010 (“NGT
Act’) read with Rule 8 of the National Green Tribunal (Practice
and Procedure) Rules, 2011, alleging inter alia that the
Respondent No. 8 ("Answering Respondent”) and the
Respondent No. 7 have violated various laws and rules relating
to environment. The Applicant has further contended that the
Answering Respondent, under the aegis of the ‘IRCON’, has
installed a batching plant (Cement concrete USBRL Project T-
77 D Tunnel) at Village Channar, Bankoot, District Ramban,
Jammu & Kashmir which is emitting highly toxic chemicals and
discharging waste material directly over the lands of the
Applicant, nearby pathways, streets, etc. It is further alleged
that due to emission of chemicals and discharge of waste
material, the flora and fauna including agricultural land in the
adjoining area is getting damaged. However, there is neither
any truth in the above allegations nor any evidence in support
of the aforesaid Contentions and allegations of the Applicant.
Therefore, the captioned Original Application is liable to be

dismissed outrlghtly WIth heavy costs
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That the allegations made in the captioned Application under
reply are baseless and are frivolous and vexatious in nature,
therefore the Application under reply deserves summary
dismissal, with imposition of costs on the Applicant in

accordance with Section 23 (2) of the NGT Act.

That the Applicant has not approached this Hon'ble Tribunal
with clean hands and has not disclosed his past relationship/
association with the Answering Respondent, which deliberate
concealment evidences the malafide intention behind filing of
the present Application. The factual submissibns set out below
demonstrate the hollowness of the allegations contained in the
Application and shall amply demonstrate the falsity in the
claims of the Applicant and his attempt to deliberately victimise

the Answering Respondent;

I The Answering Respondent is a private limited Company
engaged in construction and development works, which
includes works of National and State Highways, Major &
Minor Bridges of all kinds, Tunnels, Power Houses,
Industrial Complexes, Buildings, etc. The Respondent No.
7, i.e., IRCON International Limited is a wholly owned
subsidiary of the Indian Railways, Ministry of Railways,
Government of India (IRCON’) and is also the principal
employer of the Answering Respondent in the context of

the project in questlon
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On 05.07‘2019’, IRCON floated e-tender for construction
of balance work for Tunnel T-77D on the western side of
Bichelri River on Katra — Banihal Section of Udhampur-
Srinagar-Baramulla Railway Line Project (“USBRL
Project’). The Answering Respondent was the successful
bidder and was therefore, awarded the tender for the
USBRL Project. In regard to the above, IRCON issued a
letter of acceptance dated 18.12.2019 in favour of the
Answering Respondent. Copy of Letter of Acceptance
dated 18.12.2019 is annexed hereto and marked as

Annexure R-8/2.

It is submitted that the Northern Railways and IRCON
have taken up the Project of USBRL since, the year 2000
for linking of Udhampur Srinagar Baramulla Railway
Line for connecting the Union Territory of Jammu &
Kashmir with the rest of country. In this regard, lands
were acquired by the Northern Railways and from the
year 2000, several projects had been accomplished in
this line of USBRL. All the necessary acquisitions, NOC's,
Environmental Monitoring, Geological Surveys,
Construction Consultation with DDC, Compensation for
the land acquisition and damages, if any, recorded

thereof had been taken care of properly.
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Moreover, before initiating the work at the Project site, the
Answering Respondent during the vyear 2020-2021
obtained all necessary approvals, permissions, sanctions
from the government authorities, local bodies including
local residents of the areas nearby the USBRL Project
site, including the Applicant. It is submitted that in addition
to the NoC’'s of various authorities, the Answering
Respondent also applied and received permissions/
sanctions from the ‘Jammu Kashmir Pollution Control
Board’, i.e., the Respondent No. 2. It is submitted that
vide letter dated 08.02.2021, the Respondent No. 2
granted permission, i.e., Consent to Establish the
‘Batching Plant’ (Cement Concrete). Furthermore, the
Consent to Operate was also renewed timely  on
26.03.2021 and 18.04.2022. Copy of Letter granting
Consent to Establish dated 08.02.2021, and Consent to
Operate dated 26.03.2021 and 18.04.2022 are annexed

hereto and marked as Annexure R-8/3 (Colly.).

That only upon getting all necessary permissions,
sanctions and approvals, the Answering Respondent
installed the Batching Plant on the land acquired by the
Northern Railways for the purpose of execution of Tunnel
T-77D, i.e., Udhampur-Srinagar-Baramulla Railway

Line Project, which is of national importance. Copy of the

l’li‘\”’ [‘?‘ g
ST AL

SO UTITE LTSRS TR PPN T
e EoUT iUy Tl L AL ,‘f\%’ Lo o bihis,
I

CRMTTOIOT



Vi,

Vil.

Maps and the land details are annexed hereto and

marked as Annexure R-8/4.

It is pertinent to mention that the Applicant and his
brothers have been causing regular nuisance at the
project site. The Answering Respondent had also filed a
police complaint on 26.02.2021 to the SHO, Banihal
Police Station, District Ramban, Jammu & Kashmir in this
regard. In fact, even on the date of filing of the police
complaint, the Applicant and his brothers entered the
project site and stopped work at South Portal Office near
the Batching Plat area. Copy of Police Complaint dated
26.02.2021 is annexed hereto and marked as Annexure

R-8/5.

It is pertinent to mention that the USBRL Project has
benefitted locals at large, as most of the workers including
contractors and sub-contractors are employed from the
nearby areas of the project site. It is pertinent to mention
that even the Applicant herein was employed at the said ‘
Project, who supplied vehicle on a montlhly hire-charges
basis and also executed some miscellaneous works in the
capacity of sub-contractor of the Answering Respondent.
It is submitted that vide work order dated 15.11.2021, the
Answering Respondent awarded work to the Applicant for

construction of cement store sheds at south portal chanar
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Copies of the work order issued by the Answering
Respondent and the Account Statement of the Applicant
in the books of the Answering Respondent are annexed

hereto and marked as Annexure R-8/6 (Colly.).

viii. In addition to the above, three brothers of the Applicant
were also employed with the Answering Respondent. The
details are mentioned below;

S. No. | Name |Designation Date of End date
Appointment | of Service
1 Aijaz Batching 01-05-2021 | 02-09-2022
Ahmed Plant
Najar Attendant
2 Manzoor Driver 16-11-2020 | 15-03-2022
Ahmed
Najar
3 Javeed | Driver HMV | 05-04-2021 | 02-07-2022
Ahmed
Najar
Copy of joining report and wages register are annexed
hereto and marked as Annexure R-8/7 (Colly.).
iXx. While being in contractual employment with the

Answering Respondent, the Applicant and his brothers on
various occasions caused hinderances in the execution of
the Project work by forcibly closing batching plant and
dewatering at South Portal. Moreover, the Applicant and
his brothers had not just stopped the work at the Project

site, but also made unnecessary demands and
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blackmailed the officials of the Answering Respondent.
Being aggrieved by the illegal acts and actions of the
Applicant and his brothers, the Answering Respondent
also approached the principal employer i.e., IRCON vide
letter dated 27.06.2022. Copy of Letter dated 27.06.2022
addressed to ‘IRCON'’ is annexed hereto and marked as

Annexure R-8/8.

That when the Applicant and his brothers continued
harassing the officials of the Answering Respondent and
caused nuisance at the Project site, the Answering
Respondent being left with no other option approached
the ‘Munsif Court’ at Banihal on 29.06.2022 and filed a
Civil Suit for permanent prohibitory injunction alongwith
an application under Order XXXIX Rule 1 & 2 CPC,
against the Applicant. It is pertinent to mention that the
‘Munsif Court’ at Banihal while considering the application
of the Answering Respondent, vide order dated
23.07.2022 directed the non-applicants i.e., the Applicant
herein and his brothers to refrain themselves from
interfering, trespassing in the construction of Railway
Tunnel at T-77D, Bankoot Tehsil, Banihal District,
Ramban. Copy of order dated 23.07.2022 passed by
‘Munsif Court’ along with its true typed copy is annexed

hereto and marked as Annexure R-8/9 (Colly.).
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xi.

Xii.

It is apposite to mention that on 08.07.2022, the Applicant
along with his brothers once again trespassed the project
site and forcibly closed the batching plant and stopped
dewatering, which caused considerable damage to the
ongoing tunnelling work. Therefore, the Answering
Respondent once again sought intervention of its principal
employer i.e. IRCON, vide letter dated 08.07.2022 and
requested for their assistance for smoothly carrying out
the work at T-77 D Tunnel. Copy of Letter dated
08.07.2022 addressed to IRCON is annexed hereto and

marked as Annexure R-8/10.

In the aforesaid background, the Answering Respondent
is placing reliance on the ‘No Objection’ letter dated
06.07.2021, signed by the local residents of Village
Chanar Bankoot including their Sarpanch for Operating
Temporary Batching Plant. It is pertinent to note here that
Applicant is signatory to the said ‘No Objection’ letter
dated 06.07.2021. It is submitted that not just the local
residents of the area situated near the Project site, but
also various other local bodies, authorities such as i)
Block Medial Office, Banihal, ii.) Block Development
Officer, Banihal, iii.) Office of Chief Education Officer,
Ramban, iv.) Chief Medical Officer, Ramban, v.) Office of
Range Officer, Forest Range, Banihal, vi.) Office of Zonal

Education Officer, Banihal, etc. have granted the NoC's
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for temporary establishment and operation of Batching
Plant at the Project site. Copy of NoC’'s are annexed

hereto and marked as Annexure R-8/11 (Colly.).

xii. That the principal employer of the Answering
Respondent, ie., IRCON also wrote letters dated
18.05.2022 and 28.06.2022 to the office of the
Superintendent of Police, District Police Office, Ramban
Dist., Ramban for taking action against the Applicant and
his brothers for causing regular hinderance in execution
of work at Project site. Copy of Letter dated 28.06.2022
addressed by IRCON to Superintendent of Police, Banihal
is annexed herewith and marked as Annexure R-8/12

(Colly.).

In the aforesaid background, it is submitted that the Answering
Respondent has been working in strict adherence with the
provisions of the Environment Protection Act, 1986 and all the
applicable rules and regulations have been followed in letter
and spirit, till date. No violations affecting Environmental Act
has been committed till date, whether it be by the Northern

Railways, IRCON and the Answering Respondent.

Moreover, the Answering Respondent has followed proper
procedures related to Engineering, Design, Safety hazards,
Pollution and Environment and the work carried on by the

Answering Respondent is constantly monitored by the Northern
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Railways and IRCON from time to time. It is further submitted
that proper procedures have been followed in the establishment
of Batching Plants and other Environmental Monitoring Units

after the due consent from the competent authorities.

The contention of the Applicant that due to establishment of
Batching Plant and Tunnelling works, adjoining lands have
been damaged, is completely misplaced, baseless and
incorrect. It is submitted that the Batching Plant is established
and the tunnelling work is being executed on the land acquired
by the Northern Railways for the purpose of execution of

Tunnel T-77D.

That the allegations as to the creation of huge dumping
grounds as claimed by the Applicant are baseless, as most of
the dumping grounds lands has been acquired or leased by
Northern Railways, IRCON or the executing agencies.
Furthermore, the protection of dumping yards in the form of
Gabion walls and stone masonry walls, drains had been
constructed by the executing agencies in all dumping areas
whichever, wherever necessary as reported from the ground

with the consent/concern of the local authorities.

That the b!astihg work which had been carried out by the
executive agencies in the whole stretch of USBRL Project has
been carried out by the competent blasters, licensed by the

competent authority and all the blasts had been taken as
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controlled blasts, for which proper permissions have been
sought from the District Administration from time to time. In
case of reports received within the limits of 125 metres from the
centre line of alignment due to the impact of blast, the matter
had been got immediately verified from the local administration
and proper disposal of compensation for the damages, if any,

have been addressed accordingly.

Furthermore, it is submitted that due to the excavation of the
tunnels, the water seepage has been properly dewatered and
no harmful chemicals are released, thus the Complaint filed by
the Applicant against the Answering Respondent and IRCON is
baseless. As per the requirements, the necessary
sedimentation tank has been installed and the out coming water
from the batching plant is passing through the said
sedimentation tank and there is no question of there being no
proper water disposal mechanism. It is submitted that outgoing
water from Batching Plant is not passing through any pathways,
any cultivated land but is being re-cycled and re-used by the
Answering Respondent Coloured photographs of sedimentation
tank are annexed hereto and marked as Annexure R-8/13

(Colly.).

It is further submitted that effluent is being also tested from time
to time from the approved laboratory and the test reports are

sufficient to indicate that no toxic/ harmful disposal is contained

Do AY07NT TRIIT 8 v
& %A i

I S A R O S HE I v 1 L SR B S

W eSS e O e A ARk T . Lol ,‘.,;{.
J ﬂ

o THyeeetar



12.

13.

13

in the effluent. Copy of recent Test Reports are annexed hereto

and marked as Annexure R-8/14.

That the Answering Respondent has installed the Batching
Plant after the proper consent of local residents and Sarpanch
of the local village, upon obtaining the NOC's. Thus, it is
sufficient to conclude that the installed Batching plant is not
causihg any public nuisance. In fact, the Applicant is falsely
claiming damage to the land and no proof in respect of the
alleged damage has been produced by the Applicant. It is
further submitted that all the necessary measures have been
taken by the Answering Respondent while executing the Project
and the Applicant has failed to establish any violation on the

part of the Answering Respondent.

The Applicant has earlier made various attempts before
approaching this Hon’ble Tribunal, to stop the work at the
Project site, and one such incident is that the Applicant had
filed a frivolous Suit before the Court of Judicial Magistrate,
First Class at Banihal, seeking an order of permanent injunction
against the Answering Respondent, however the said Suit was
dismissed as no grounds were made out by the Applicant'. Copy
of the Order dated 15.07.2022 passed by the Court of Judicial
Magistrate, First Class, at Banihal is annexed hereto and

marked as Annexure R-8/15.
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As already mentioned above, the Northern Railway has
acquired the said land measuring approx. 70 canals for the
South Portal of T-77D, whereas the acquisition is totally for the
purpose of Project work and there is no such institution by the
name of Adnan Academy, Banihal School located in the
acquired land area or its surroundings. It is submitted that the
above said School is approximately 3-4 Kms. away from the
said acquired land and the Anganwadi Centre is also not
located in the acquired area or its near periphery. Therefore,
the claim of Applicant regarding there being any damages to
the pathways, streets or cultivated land is totally false and

baseless.

At the cost of repetition, it is submitted that the Answering
Respondent has taken all the necessary measures for water
disposal and there are no harmful chemicals used for
construction of Tunnel T-77D. Moreover, the slush is being
properly disposed of in the approved dumping area as and
when required. There is no pathway or public street running
through the Northern Railway acquired land, which is totally

meant for the purpose of Project work.

That the Applicant has approached the local administration for
his Complaint regarding discharge of waste materials coming
from Batching Plant. The local administration visited the spot

alongwith the representatives of Pollution Control Board and

Lo EU084 Tury
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PARAWISE REPLY:

15

It is further submitted that the Answering Respondent has
established its portal area on the acquired land of Northern
Railways, which is not in any case public land or pathway or a
public road. Moreover, the portal area has been acquired by
Northern Railways right since 2004, thus this is not a newly
developed or acquired area. As there are no pathways for the
locals of the area through this acquired land, thus the claim of

Applicant is false and baseless.

That the present Original Application is wholly misconceived,
baseless, vexatious and scurrilous, which is unsustainable in
the eyes of law and is liable to be dismissed out rightly. The
Applicant has made several allegations against the Answering
Respondent and IRCON without there being any material basis
in support thereof. The Applicant has intentionally concealed
material facts from this Hon’ble Tribunal with sole motive to
malign and harass the Answering Respondent and as such the
Original Application is liable to be dismissed with heavy costs in

favour of the Answering Respondent.

That the prayers made in the captioned Original Application is
not maintainable in the eyes of law, and the Applicant is not
entitled to any relief as prayed for in the Application. In view of
the above facts, the captioned Original Application is not

maintainable and is liable to be dismissed with heavy costs.
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1-2. That the contents of Para Nos. 1 & 2 of the Application
describing details of Applicant and Non-Applicant are matters of

record and need no reply.

3. That the memorandums and representations submitted by the
Applicant are a matter of record and merits no reply. However,
the allegations contained therein are denied for being false and
baseless. It is clarified that in any of the memorandums and
representations, the Applicant has failed to make out any case of
volition of Environmental laws, against the Answering

Respondent or IRCON.

REPLY TO FACTS OF THE CASE:

1. That the contents of Para No. 1 of the Application are admitted to
the extent the same are matters of record, rest of the contents are
wrong, false, baseless and hence denied. It is submitted that the
contents of the Annexure A-14 submitted by the Applicant is not
factually correct for the reason that the Batching Plant has been
installed by the Answering Respondent on the acquired land of
Northern Railways for the purpose of execution of Tunnel T-77D
in USBRL Project, which is of great national importance.
Moreover, as per the requirement, the necessary sedimentation
tank has been installed and the out coming water from the
batching plant is passing through the said sedimentation tank and
being re-used hence, there is no question of there being no

proper water disposal mechanism. The contents of the
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Preliminary Objections/ Submissions may kindly be read as part
and parcel of the present reply and the same are not repeated

herein for the sake of brevity.

That the contents of Para No. 2 of the Application are wrong,
false, frivolous, incorrect and the same are denied. It is submitted
that the effluent is being got tested from time to time from the
approved laboratory and the reports are sufficient to prove that no
toxic/ harmful disposal is contained in the effluent. The contents of
the Preliminary Objections/ Submissions may kindly be read as
part and parcel of the present reply and the same are being not

repeated herein for the sake of brevity.

That the contents of Para No. 3 of the Application are wrong and
denied. The Applicant is required to be put to strict proof of the
averments made in the corresponding para under reply. It is
wrong and denied that the Batching Plant is operating against the
norms of Water (Prevention and Controls of Pollution) Act, 1974. It
is also denied that there is discharge of waste material over the
lands of applicant, pathways or streets, which makes land unfit for
cultivation. It is submitted at the cost of repetition that the Northern
Railways has acquired the said land measuring approx. 70 canals
for the South Portal of T-77D, whereas the acquisition is totally for
the purpose of Project work and there is no Adnan Academy, at
Banihal or Alam Shah Convent School located in the acquired
land area or its surrounding. As stated above, the said School is

approximately 3 - 4 Kms. away from t,h“ewsa‘%ii,d ayc;}quired land and
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even the Anganwadi Centre is not located in the acquired area or
its near periphery. Therefore, the claim of Applicant regarding any
damage to pathways and streets and cultivated land is totally false
and baseless. The contents of the Preliminary Objections/
Submissions may kindly be read as part and parcel of the present
reply and the same are being not repeated herein for the sake of

brevity.

That the contents of Para No. 4 of the Application are wrong and
denied in toto. It is submitted that the Applicant has taken all the
necessary measures for water disposal and there is no harmful
chemical used for construction of Tunnel T-77D. Even the slush is
being properly disposed in the approved dumping area as and
when required. There is no pathway or public street running
through the Northern Railways acquired land, which is totally
meant for the purpose of Project work. It is further submitted that
the AnneXure-? as produced by the Applicant, i.e., an application
addressed to Pollution Control Board, Ramban is also not
factually correct. It is submitted that the Applicant has only raised
false allegations against the Answering Respondent and IRCON
without any basis or substance. The contents of the Preliminary
Objections/ Submissions may kindly be read as part and parcel of
the present reply also being not repeated herein for the sake of

brevity.

That the contents of Para numbered as Para No. 6 of the

Application is false and denied in toto. It is submitted that the
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Applicant has approached the local administration regarding his
complaint regarding discharge of waste materials coming from
Batching Plant. The local administration has visited the spot
alongwith the representatives of Pollution Control Board and have
found no violation due to the works being carried out by
Respondents nos. 7 & 8. Therefore, there is no substance in the
allegations raised by the Applicant and hence, the contents of this

para are denied in toto.

That the contents of Para numbered as Para No. 7 of the
Application is completely baseless and false and hence, denied in
toto. As stated above, the consent has been granted by Pollution
Control Board in favour of the Answering Respondent, after all the
necessary site verifications and verification of records including
NOC's acquired in this regard. Thus, there is no contravention of
the standards. The contents of the Preliminary Objections/
Submissions may kindly be read as part and parcel of the present
reply and the contents of the same are being not repeated herein

for the sake of brevity.

That the contents of Para numbered as Para No. 8 of the
Application is denied for being false and misleading. It is
submitted at the cost of repetition that the Answering Respondent
has established its portal area on the acquired land of Northern
Railways which is not in any case the public land or pathways or
the road. Moreover, the portal area has been acquired by

Northern Railways smce the year 2004 thus the said area is not
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newly developed or acquired area. As mentioned above, the
Anganwadi Centre is not located in the acquired area or its near
periphery. Thus, the allegations of the Applicant in para under
reply is baseless and without any proof. The contents of the
Preliminary Objections/ Submissions may kindly be read as part
and parcel of the present reply and the same are being not

repeated herein for the sake of brevity.

That the contents of Para numbered as Para no. 9 is wholly
misconceived, baseless and hence denied in toto. Allegations that
the Applicant was criminally intimated and threatened are
vehemently denied. It is submitted that in respect of the
allegations in the Application regarding water disposal from
Batching Plant which is allegedly discharging the chemicals, the
Applicant has annexed a baseless and questionable lab report,
wherein there is no evidence of the sample taken from the said
area and no communication has been addressed to IRCON or
Northern Railway. The Village Chaukidar, Bankoot report is wrong
and denied in view of the facts submitted above. The contents of
the Preliminary Objections/ Submissions may kindly be read as
part and parcel of the present reply also being not repeated herein

for the sake of brevity.

That the contents of Para numbered as Para no. 10 & 11 are
misconceived, baseless and hence denied in toto. The contents
of the Preliminary Objections/ Submissions may kindly be read as

part and parcel of the present repLy also bemg not repeated herein

For ADCT RS iy ? M. LE

Foctong -2
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for the sake of brevity.

REPLY TO GROUNDS

1.

In reply to Ground 1, it is submitted that the same is
baseless and misconceived. It is submitted at the cost of
repetition that the Northern Railway and IRCON have taken
up the Project of USBRL, which is on national importance,
since 2000 for linking of Udhampur-Srinagar-Baramulla
Railway Line for connecting the UT of Jammu & Kashmir
with the rest of country. Since the year 2000, several
projects had been accomplished in this line of USBRL. Al
the necessary acquisitions, NOC's, Environmental
Monitoring, Geological Surveys, Construction Consultation
with DDC, Compensation for the land acquisition and
damages, if any, ha‘ve been taken care of and recorded
properly. The Environment Protection Act 1986 has been
followed in letter and spirit, till date. No violations affecting
Environmental Act have been committed till date, whether it
be by Northern Railways, IRCON or its executing agencies
like AGE-Patel, Gammons, HCC, AFCONS, BCC, ABCI.
Proper procedures related to Engineering, Design, Safety
hazards, Pollution and Environment have been foillowed by
all the executive agencies and are conétantly being
monitored by Northern Railways and IRCON from time to

time. For ABCT I aTmoon
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In response to the Ground 2, the allegations therein are
specifically denied. It is respectfully submitted that there is
no contravention of the Rules 3 & 14 of Schedule | of the
Environmental Protection Act. Proper procedures in the
establishment of Batching Plants and other Environmental
Monitoring Units have been followed and have been properly
established after the due consent from the competent
authorities..The captioned Application has been filed by the
Applicant with a malafide intention to settle their personal

score only.

In response to Ground 3, it is submitted that the Applicant
has without any basis stated that land or property has been
affected due to the establishment of Batching Plants and
Tunnelling works. It is submitted that for the Tunnelling
works, all the land acquisitions and damage compensation
had been properly recorded by the Joint Inspection of local
administration and the cases of compensation has been
disposed of through the local administration. Therefore, the
ground raised by the Applicant is false and frivolous and the
captioned Application has been filed by the Applicant with a

malafide intention to settle their personal score only.

In response to Ground 4, it is submitted that the contentions

of the Applicant are baseless and hence denied. It is

submitted that the matter related to the creation of huge
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most of the dumping grounds lands have been acquired or
leased by Northern Railways, IRCON or the executing
agencies. Furthermore, the protection of dumping yards in
the form of Gabion walls and stone masonry walls, drains
had been constructed by the executing agencies in all
dumping areas, whichever and wherever necessary as
reported from the ground with the consent/concern of the
local authorities. Hence, there is no basis in the ground
raised by the Applicant and, therefore the same is denied in
toto. Coloured photographs showing protection work done at
dumping grounds by the Answering Respondent is annexed

hereto and marked as Annexure R-8/16 (Colly.).

In response to Ground 5, while it is denied that due to
blasting, the house of Applicant and other habitants have
developed cracks. However, it is clarified that the blasting
which had been carried out by the executive agencies in the
whole stretch of USBRL Project has been carried out by the
competent blasters, licensed by the competent authority and
all the blasts have been carried out as controlled blasts for
which proper permissions have been sought from the District
Administration from time to time. In case of reports received
within the limits of 125 metre from the centre line of
alignment due to the impact of blast, the matter has been

immediately verified from the local administration and proper

Dirogtor
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disposal of compensation for the damages, if any, is also

addressed accordingly.

6. In response to Ground 6, it is respectfully submitted that
there is no iota of truth in the allegations of the Applicant.
However, in response to the ground raised, it is clarified that
due to the excavation of the tunnels, thé water seepage has
been properly dewatered and no harmful chemicals are
released, thus the Complaint filed by the Applicant is

baseless.

LIMITATION

With respect to the limitation clause, it is submitted that the captioned
Application has been filed on the basis of false and frivolous facts and
the Applicant is playing fraud with the Hon'ble Tribunal, therefore the
captioned Application is not maintainable at all either on facts or law.

REPLY TO PRAYER

The prayers made by the Applicant cannot be allowed, as the
captioned Application is filed out of sheer malice, spite and
vengeance against the Answering Respondent to settle his personal
score. Hence, the Applicant is not entitled to any prayer, as made in

the Application.

The prayers made by the Applicant are wholly untenable and bereft of
any reasons and hence ought to be rejected. For the foregoing

reasons the instant Application ought to be dismissed with costs.
For ABCH INPRASTRUCTURRS BV LTB,

G(@O’LWP @

Divestay
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For ABCYIRFRARTRUCTURES #VT. LTl

%om\»g —
RESPONDENT NO. 8 Precter

Through W

KNM & Partners Law Offices

Vijay Nair/ Manoranjan Sharma/ Karan Rajpurohit

Counsels for the Respondent No. 8

18! Floor, The Great Eastern Centre,

Place: peLri 70, Nehru Place, Behind IFCIl Tower
Dated: o3lleoz- New Delhi-110019
Email: msharma@knm.in

VERFICATION:

|, Jodhraj Baid, S/o. Sh. Peer Chand Baid, authorised representative
of the Respondent No. 8, do hereby verify that the contents of this
reply are true to the best of my knowledge, belief and information as
derived from the records available with the Respondent No. 8 and

nothing material has been concealed therefrom.

Verified at New Delhi on this Obﬂ\day of December 2022.

For ABCT I TRUCT ii 3

B8 PVTL
%oe& Uv\\& (\

RESPONDENT N&*§"

LR,

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. 706 OF 2022

IN THE MATTER OF:
ASGAR AHMAD NAJAR ...APPLICANT

Versus

MINISTRY OF ENVIRONMENT, FOREST AND
...RESPONDENTS

v'\/’(J\’A St ‘A"f\‘
* § “vbvoccze
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AFFIDAVIT

|, Jodhraj Baid, S/o. Sh. Peer Chand Baid, aged about 69 years,
authorized representative of Respondent No. 8, available at B-5 / 86,
Safdarjung Enclave, South West, Delhi-110029, do hereby solemnly

affirm and state as under:

1. | say that | am the authorized representative of the Respondent
No. 8 abovenamed, and | am duly authorized vide Board
Resolution dated 10.11.2022 and aware of the facts of the
instant reply based on the records of the Respondent No. 8 in its
regular course of business and hence, competent to swear and

affirm the instant affidavit.

2. | have read through and understood the contents of the
accompanying reply and state that the contents thereof have
been drafted under my instructions and that the same are true
and correct to the best of my knowledge and belief based on the

~._ records maintained by the Respondent No. 8 in its regular

P«i\%\ \

< ; ,

: urse of business. D
< / KOMAL SINGH SUML-\ Q] Q“O’OX Uf\)‘j‘% ﬂj

f
f NOTARY n;,‘?ny;e ;
4 VARNT UBLIC + DEPONENT
. R.\fy'_ 4127107 )
G DEL R y

|, Jodhraj Baid, the above-named deponent, do hereby solemnly

affirm that the contents of the above affidavit are true and correct to

the best of my knowledge as derived from the records of the



ponent
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Respondent No. 8, no part of it is false or incorrect and nothing

material has been concealed therefrom.

v
Verified at New Delhi on this 02 day of December 2022.

LY
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DEPONENT
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o . ANNEXURE R-8/1 —28
Z: ABCI @ ¢
MSC!IT NI -\.L

ABCI INFRASTRUCTURES PVT. LTD. An I1SO 9001 201 5Certified Company

CIN : U45202WB1993PTC058047

CERTIFIED TRUE COPY OF THE MINUTES OF THE 137™ MEETING OF THE BOARD OF
DIRECTORS OF ABCI INFRASTRUCTURES PVT. LTD. HELD AT THE REGISTERED OFFICE OF
THE COMPANY AT “KNOWLEDGE HUB”, DN-23, 2ND FLOOR, SECTOR-V, SALT LAKE CITY,
KOLKATA-700091 ON THURSDAY, 10™ NOVEMBER, 2022 AT 11.00 A.M.

The Board was informed that the company has received a copy of Original Application bearing No. 706
of 2022 filed by Mr. Asgar Ahmad Najar against the Ministry of Environment, Forest and Climate
Change & Other Respondents ,including the company under Section 18 of the National Green Tribunal
Act,2010 read with Rule 8 of National Green Tribunal ( Practice and Procedure) Rules,2011 alleging
contravention of Section 7 of the Environment Protection Act 1986 and Rules No. 3 & 14 along with
Schedule I of the said Act in the matter of carrying out construction work relating to running of Benching
(Cement Concrete Usbrl Project T-77D Tunnel) activity at village Channar Bankoot, Tehsil — Banihal,
District Ramban, Union Territory of Jammu and Kashmir. without proper waste material disposal
mechanism and thereby emitting and spreading highly toxic chemicals causing huge damage to the nearby
agricultural land, pathways, fruit bearing trees, cracks due to tunnel work and explosions in the house
wall of the applicant and the inhabitants of the nearby areas. Thereafter an Order has been passed in this
matter by the National Green. Tribunal , Principal Bench New Delhi on 28.09.2022 inter alia directing
respondents No. 2, 4, 7 and 8 to file their respective response/reply to the averments made in the
application within 2 months. It has now become necessary that adequate steps be taken by the company to
defend the above application. The matter was discussed in details and thereafter the following resolution
was passed.

RESOLVED THAT approval of Board of Directors be and is hereby provided to defend the Original
Application bearing no.706 of 2022 filed before the National Green Tribunal, Principal Bench — New
Delhi by petitioner Mr. Asgar Ahmad Najar against the Ministry of Environment, Forest and Climate
Change &Other respondents, including the company. Under Section 18 of National Green Tribunal Act,
2010.

RESOLVED FURTHER THAT Shri Jodhraj Baid, Whole Time Director, be and is hereby authorized
to take all necessary steps and actions' as may be required from time to time to defend the above said
Application filed against the company along with other respondents including appointment of legal
advisors, advocates and to sign and submit affidavits, statements, vakalatnamas and documents required

for defending the above said matter on behalf of the company till the said legal matter is finally disposed
off.

FURTHER RESOLVED THAT a copy of the above said resolution be sent to such persons or
government departments as may be required duly signed by any of the directors of the company.

Certified to be True Copy
For ABCI Infrastructures Pvt. Ltd.

F RUCCTURE PVT. LTD.
ABCI}N RAST. QQ@{ o

NI

\%

\’z:': 2 Directar
Budhmal Baid mng :

Chairman-cum-Managing Director
DIN: 00462152

True Copy

Regd. Office : "Knowledge Hub", DN - 23, 2nd Floor, Sector - V, Salt Lake City, Kolkata - 700 091
Tel. : 033 4004 4117 / 18, 4003 4736, Fax : 033 4004 4119, E-mail : kolkata@abciinfra.com, www.abciinfra.com
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ANNEXURE R-8/2

STl Sealaed
(A TN BT IYHEH)
IRCON INTERNATIONAL LIMITED

{A Govt. of india Undertaking)}
Anintegrated Engineering ond Construction Compury

No. IRCON/J&K CELL/JAT/14/1014/K-B/ T-77DR/420/_;2 éé/ Date: 18/12/2019

M/s. ABCI Infrastructures Pvt. Lid.,

Knowledge Hub, DN-23,

2™ Floor, Sector-V, Salt Lake,

Kolkata-700091

e-mail: delhi@abciinfra.corm, kolkata@abciinfra.com

By Speed Post/ Scan & e-Mail

Sir,

Sub: Letter of Acceptance for the work of “Construction of balance work for Tunnel T-77D (km
146.60 To 148.36 Approx.) on the Western Side of Bichelri River on Katra — Banihal Section
of USBRL Project, J&K. (Package T-77D - R)"

Ref. (i) e-tender No.: IRCON/J&K CELL/JAT/14/1014/K-B/ T-77D-R/420 Date 05.07.2019
(i) Corrigendum No. 1 did. 22.07.2019
(iii) Corrigendum No. 2 dtd. 09.08.2019
(iv) Corrigendum No. 3 dtd. 23.08.2019
(v) Form of Bid signed on dated 03.09.2019 & submitted along with e-bid.
(vi) Technical Bid Opened on 04.09.2019
(vit) Financial Bid Opened on30.10.2019
(viii) Your Negotiated offer dtd. 29.11.2019

1. Your offer for the above work submitted vide references above, has been accepted by the
Competent Authority of IRCON International Limited at the following rates as per attached Bill
of Quantity (BoQ):

S. Description Estimated Cost Negotiated Negotiated
No including GST @ Quoted Quoted Amount
12% in Rs. Percentage including GST
{Above/Below @ 12% in Rs.
/At par)

1. | Construction of balance
work for Tunnel T-77D (km .
146.60 To 148.36 Approx.) | 1,30,78,87,613/- | 29.90% Above | 1,69,89,46,009/-
on the Wéstern Side of
Bichelri River on Katra -
Banihal Section of USBRL v
Project, J&K. (Package T-
77D - R).

Ref. BoQ.

Total Amount including GST (Rs.) | 1,69,89,46,009/-

2. Toftal cost of work at the accepted rates is Rs. 1,69,89,46,009/- (Rupees One Hundred Sixty
Nine Crore Eighty Nine Lakh Forty Six Thousand and Nine Only) which includes all
applicable taxes in J&K and 12% GST.

SR L o O
ot Marbie Market, PLO.
Tel: B101-2484842, Fax: 193~

7w, & W UL A

: HEH - 80084, HIRE
USBRL (. Q) O

~380 DL, IMDIA

& 2 ~ LIO0YF, HEH

» Distriet Cantre, Suket, wibth 140 OLY, INDIA

Tel: +9%-11~24 ?’6.“,2& wx 92 }i SRE54000, 28BL200¢ E-mail  infndirconarg Web | weanirgano
{CIN-LAB20IDLIBTEGEOI00BIF

True Copy
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. The entire work is required to be completed within 15 (Fifteen) Months from the date of issue of
this LOA.

4. Performance Security is to be submitted as per clause no. 16.1 of Special Condition of
Contract.

5. Retention Money shall be dealt as per clause no. 16.2 of Special conditions of Contract.
6. Payment Terms shall be as per clause no. 17.0 of Special conditions of Contract.
7. All other terms will be as per Tender document without any deviation.

8. This Letter of Acceptance, along with your submitted offer, shall constitute a binding Contract
between M/s. ABCI Infrastructures Pvi. Ltd., Kolkata and IRCON International Limited, till a
formal agreement is drawn and executed.

9. You are advised to mobilize the resources to commence the work. Please contact Chief
General Manager/Banihal for further instructions and signing of Contract Agreement as per
Clause No. 15.0 of Special Condition of Contract.

10. This Letter of Acceptance is being issued in duplicate and you are requested to return one
copy of this Letter of Acceptance duly accepted, signed & stamped on each page by your
authorized representative along with certified copy of Power of Attorney.

Encl.; Bill of Quantity (BoQ).

Yours faithfully,
For & on behalf of
Ircon International Limited

(. P. Lal) 1512717

Executive DirectoriJ&K

Copy to: /
1. ED/P - for kind information please.

CGM/Banihal )

GM/C/dammu .

GM/C/Banihal for information and necessary action.

GM/F/Jammu

AGM/F/Sangaldan

S ;AN

True Copy



PCB

e

(a)

ANNEXURE R-8/3 (Colly.)

J&K POLLUTION CONTROL BOARD
Jammu/Kashmir (www.jkspcb.nic.in)

Consent Order

Consent No.:- PCB/digital/21011745600 of 2021 Date:- 08/02/2021

Consent To Establish ( NEW ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974, and under Section 21 of the Air(Prevention & Control of Pollution)Act, 1981,
as amended is granted in favour of

Sh. MEENU ARIF
M/s ABCI INFRASTRUCTURES PVT LTD, Village
Chanar,
T77 DBANKOOT BANIHAL
Ramban, Banihal( registered with DIC vide registration
No: date: )
for a period upto FEBRUARY 2022 for GREEN category of unit as per revised classification of
industrial sector, subject to the following terms and conditions in a time bound manner :

The consent granted by the Board is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute of permission required under other laws of the land.

The consent is granted valid for the manufacturing of the products / by-products of consented quantity as
mentioned below with capital investment of Rs.Rs. 33.45 lakhs(as per Schedule I1):

| S No. Products/BY-Products Maximum Quantity Unit
Name
1 BATCHING PLANT 30 Cubic Meters/Hour
(CEMENT
CONCRETE)

Any change / enhancement in production capacity, process, raw materials etc shall have to be intimated to the
Board and the unit holder has to apply aftresh for the same

Compliance under Water Act:

Sewage Effluent : The unit holder has to install and maintain continuous operation of a comprehensive
treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality of treated effluent to the following standards before disposal

Standards of Discharge fot Sewage Disposal:

'Parameters Range Conc. in mg/l except for pH My o

pH between 6-9 ™) 2 '
'Suspended Solids Not to exceed 100 Y = \5
BOD(3 days at 27 degree not to exceed 30 be
celsius)

Water Consumption and Disposal :

i. The daily quantity of water consumption shall not exceed KLD. .

ii. The daily quantity of sewage effluent from the unit shall not exceed from KLD.

iii. Waste water generated from the unit shall be disposed through Septic Tank. Soakage Pit or ETP as
applicable

Compliance under Air Act :

a. The unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(38).

h. The unit holder shall take adequate measures to treat the emissions generated, if any, during the process and
comply to Environment Protection standards specific to Industry

i

The industry can apply for Renewal-Expansion of Con M site www.fkocmms.nic.in directly

Pagel
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il The unit holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

6. Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in

botween 6 am to 10 pm and night time is 10 pm to 6 am

The unit holder shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

~

8. Self Monitoring Schedule :
The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCB
or laboratories approved by J&K PCB after every twelve months to the check the efficacy of Pollution
Control Devices (PCDs) installed in the unit

9. The unit holder shall comply with the additional conditions as stipulated below:-

i, The unit holder has to keep a record of the environmental data monitored regularly with regard to operation
and maintenance of pollution control devices viz Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

5 Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed , shall have to be operational during the course of production. The effluent/emission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control Board.

iii.  The unit holder shall be liable to pay compensation in case any damage is caused to the environment.

v, The unit holder shall abide by the directions of the Board which will be issued from time to time.Any
infringement/ violation or transgression of the statutory enactments of pollution control acts by the unit, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air/Water Acts and
Environment Protection Act in force.

v, The unit shall be under surveillance monitoring of J & K Pollution Control Board

¢i.  The unit holder shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollulant/'gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

vii. The unit holder shall adhere to general standards terms and conditions of Water / Air Acts and compliance of

environment standards as per environment protection act 1986

viii. The unit holder should apply 60 days in advance for renewal of consent before expiry the date of this Consent
Order '

ix. In case of violation of above mentioned conditions or any public complaintthg consent shall be withdrawn.

Specific Conditions:- !

* This consent is issued purely from environmental angle and the Board shall n§>t e refp
claim, ownership, partnership etc of the unit. !

J“_V = ‘\/\; 'By Order'
(TOl® RD) > " o
Copy to the : "
1. Member Secretary J&K PCB Jammu for information
_General Manager DIC Ramban for information.

)
3. D.O PCB Ramban for information & ensure compliance of the conditions of the consent.
4. P.A to Chairman J&K PCB for the information of Chairman. A
S M/s ABCI INFRASTRUCTURES PVT LTD, Village Chanar, , T77D BANKOOT BANIHAL .
0. Office tile

The unit holder shall comply to environment standards as notified under the environment protection Act 1986, read with the Water (Prevention & Controt of Pollution) Act 1974 & Air

(Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www_jkspeb.nic.an or at www.cpeb.nic.in

“This is computer generated document from OCMMS by JKPCB”

The industry can apply for Renewal/Expansion ofKgasent on the site www. jkocmms.nic.in directly

PTraeXopy




J&K POLLUTION CONTROL BOARD

__JEK Jammu/Kashmir (www.jkspcb.nic.in)
i Consent Order
rCB
Consent No.:- PCB/digital/21041912797 of 2021 Date:- 26/03/2021

2
¥
-~
3.
(a)
l\_/
(b)
4,

Consent To Operate ( NEW ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974, and under Section 21 of the Air(Prevention & Control of Pollution)Act, 1981,
as amended is granted in favour of

Sh. MEENU ARIF

M/s ABCI INFRASTRUCTURES PVT LTD, VILLAGE
CHANAR,

T77 D BANKOOT BANIHAL

Ramban, Banihal( registered with DIC vide registration
No: date: )

for a period upto FEBRUARY 2022 for GREEN category of unit as per revised classification of
industrial sector, subject to the following terms and conditions in a time bound manner :

The consent granted by the Board is restricted to Prevention and Control of Pollution only and shall not be
treated as substitute of permission required under other laws of the land.

The consent is granted valid for the manufacturing of the products / by-products of consented quantity as
mentioned below with capital investment of Rs.33.45 lakhs(as per Schedule 11):

S No. Products/BY-Products Maximum Quantity Unit
Name
1 BATCHING PLANT 30 Cubic Meters/Hour
(CEMENT
| CONCRETE)

Any change / enhancement in production capacity, process, raw materials etc shall have to be intimated to the
Board and the unit holder has to apply afresh for the same

Compliance under Water Act :

Sewage Effluent : The unit holder has to install and maintain continuous operation of a comprehensive
treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality of treated effluent to the following standards before disposal

Standards of Discharge for Sewage Disposal:

rl;rameters Range Conc. in mg/l except for pH
pH between 6-9

Suspended Solids Not to exceed 100

BOD(3 days at 27 degree not to exceed 30

celsius)

Water Consumption and Disposal :

i. The daily quantity of water consumption shall not exceed KLD.
ii. The daily quantity of sewage effluent from the unit shall not exceed from KLD.

iii. Waste water generated from the unit shall be disposed through Septic Tank, Soakage Pit or ETP as
applicable

Compliance under Air Act :

a. The unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(3B).

b. The unit holder shall take adequate measures to treat the emissions generated, if any, during the process and
comply to Environment Protection standards specific to Industry

The industry can apply for Renewal/Expansion of Consent on the site www. jkocmms.nic.in directly

Pagel w

True Copy
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5. The unit holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

6. Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

7 The unit holder shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

8.  Self Monitoring Schedule :
The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J &K PCB
or laboratories approved by J&K PCB after every twelve months to the check the efficacy of Pollution
Control Devices (PCDs) installed in the unit

9. The unit holder shall comply with the additional conditions as stipulated below:-

i The unit holder has to keep a record of the environmental data monitored regularly with regard to operation
and maintenance of pollution control devices viz Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

ii.  Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed , shall have to be operational during the course of production. The effluent/emission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control Board.

iii. The unit holder shall be liable to pay compensation in case any damage is caused to the environment.

iv.  The unit holder shall abide by the directions of the Board which will be issued from time to time.Any
infringement/ violation or transgression of the statutory enactments of pollution control acts by the unit, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air/Water Acts and
Environment Protection Act in force.

v, The unit shall be under surveillance monitoring of J & K Pollution Control Board

vi. The unit holder shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

vii. The unit holder shall adhere to general standards terms and conditions of Water / Air Acts and compliance of
environment standards as per environment protection act 1986

viii. The unit holder should apply 60 days in advance for renewal of consent before expiry the date of this Consent
Order

. In case of violation of above mentioned conditions or any public complaing the consent shall be withdrawn.
Specific Conditions:-

~* This consent is issued purely from environmental angle and the Board shal} npt be rg
claim, ownership, partnership etc of the unit.

a7 'By Order |
ks - s
(rd ks ) ,_ oo Dt
Copy to the : (h)( ‘ /;((q)
1. Member Secretary J&K PCB Jammu for information i

2. General Manager DIC Ramban for information.

3. D.O PCB Ramban for information & ensure compliance of the conditions of the consent.

4 P.A to Chairman J&K PCB for the information of Chairman.

M’s ABCI INFRASTRUCTURES PVT LTD, VILLAGE CHANAR, , T77 D BANKOOT BANIHAL .
6. Office file

The unit holder shall comply 1o environment standards as notified under the envi

‘A

Act 1986, read with the Water (Prevenuion & Control of Pollution) Act 1974 & Air

P

(Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www jkspcb.nic.in or at www.cpch.nic.in

“This is computer generated document from OCMMS by JKPCB”
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J&K Pollution Control Committee
Jammu/Kashmir (www.jkspcb.nic.in)

E.H

(a)

(b)

5.

Collp.

Consent Order

Consent No.:- PCC/digital/22062757181 of 2022 Date:- 18/04/2022

Consent To Operate ( RENEW ) under Section 25/26 of the Water(Prevention & Control
Pollution)Act, 1974, and under Section 21 of the Air(Prevention & Control of Pollution)Act, 1981,
as amended is granted in favour of

Sh. MEENU ARIF

M/s ABCI INFRASTRUCTURES PVT LTD

T77 D BANKOOT BANIHAL

Ramban, Banihal( registered with DIC vide registration
No: date: )

for a period upto FEBRUARY 2023 for GREEN category of unit as per revised classification of
industrial sector, subjcct to the following terms and conditions in a time bound manner :

The consent granted by the Committee is restricted to Prevention and Control of Pollution only and shall not
be treated as substitute of permission required under other laws of the land.

The consent is granted valid for the manufacturing of the products / by-products of consented quantity as
mentioned below with capital investment of Rs.33.00 lakhs(as per Schedule 1I):

S No. Products/BY-Products Maximum Quantity Unit
Name
1 Cement Concrete 30 Cubic Meters/Hour

Any change / enhancement in production capacity, process, raw materials etc shall have to be intimated to the
Committee and the unit holder has to apply afresh for the same

Compliance under Water Act :

Sewage Effluent : The unit holder has to install and maintain continuous operation of a comprehensive
treatment system as is warranted with reference to effluent quality and operate and maintain the same
continuously so as to achieve the quality of treated effluent to the following standards before disposal

Standards of Discharge for Sewage Disposal:

Parameters Range Conc. in mg/l except for pH
pH between 6-9

Suspended Solids Not to exceed 100

BOD(3 days at 27 degree not to exceed 30

celsius)

Water Consumption and Disposal :

i. The daily quantity of water consumption shall not exceed KLD.

ii. The daily quantity of sewage effluent from the unit shall not exceed from KLD.

iii. Waste water generated from the unit shall be disposed through Septic Tank, Soakage Pit or ETP as
applicable

Compliance under Air Act :

a. The unit holder shall comply to National Ambient Air Quality Standards as per EP Act 1986 (refer rule
3(3B).

b. The unit holder shall take adequate measures to treat the emissions generated, if any, during the process and
comply to Environment Protection standards specific to Industry

The unit holder shall comply to the Solid Waste Management Rules 2016 dated 8-4-2016

The industry can apply for Renewal/Expansion of Consant on the site www jkocmms.nic.in directly

Pagel

True Copy
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6. Under the Noise Pollution (Regulation and Control) Rules 2000, the unit holder shall take adequate measures
for control of noise from its own sources within the premises so as to maintain ambient air quality standards in
respect of noise to less than 75dB(A) during day time and 70 dB(A) during night time. Daytime is reckoned in
between 6 am to 10 pm and night time is 10 pm to 6 am

W The unit holder shall comply to the Plastic Waste Management Rules 2016 dated 18-3-2016

Self Monitoring Schedule :

The unit holder shall have to get the samples of emission/Effluents analysed from the laboratory of J&K PCC
or laboratories approved by J&K PCC after every twelve months to the check the efficacy of Pollution
Control Devices (PCDs) installed in the unit

9. The unit holder shall comply with the additional conditions as stipulated below:-

i.  The unit holder has to keep a record of the environmental data monitored regularly with regard to operation
and maintenance of pollution control devices viz Air Pollution and Water Pollution Control to achieve the
desired standards notified in EP Act.

ii.  Pollution Control Devices (ETP/ECD) as contemplated to achieve the quality of effluent emission within the
tolerance limits prescribed , shall have to be operational during the course of production. The effluent/emission
shall not contain constituents in excess of the tolerance limits as laid down by J & K Pollution Control
Committee.

ili.  The unit holder shall be liable to pay compensation in case any damage is caused to the environment.

iv.  The unit holder shall abide by the directions of the Committee which will be issued from time to time.Any
infringement/ violation or transgression of the statutory enactments of pollution control acts by the unit, shall
be sufficient cause to prosecute the violator in conformity with relevant section of Air/Water Acts and
Environment Protection Act in force.

v.  The unit shall be under surveillance monitoring of J & K Pollution Control Committee

vi.  The unit holder shall provide adequate arrangement for fighting the accidental leakages/discharge of any air
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including
environmental pollution.

vii.  The unit holder shall adhere to general standards terms and conditions of Water / Air Acts and compliance of
environment standards as per environment protection act 1986

viii. The unit holder should apply 60 days in advance for renewal of consent before expiry the date of this Consent
Order

ix. In case of violation of above mentioned conditions or any public complaint the consent shall be withdrawn.
Specific Conditions:-

* This consent is issued purely from environmental angle and the Committee sha
counter claim, ownership, partnership etc of the unit.

C"Q’P" By Order’

(TO to'RD) R
Copy to the : (w

1. Member Secretary J&K PCC Jammu for information

2. General Manager D1C Ramban for information.

3. D.O PCC Ramban for information & ensure compliance of the conditions of the consent.

4. P.A to Chairman J&K PCC for the information of Chairman.

5. M/s ABCI INFRASTRUCTURES PVT LTD, T77 D BANKOOT BANIHAL .

6. Office file

The unit holder shall comply to cnvironment standards as notificd under the eavironment protection Act 1986, read with the Water (Prevention & Control of Pollution) Act 1974 & Air

t be responsible for any claim,

(Prevention & Control of Pollution) Act, 1981 which can also be downloaded from the website www.jkspeb.nic.in or at www.cpcb.nic.in

“This is computer generated document from OCMMS by JKPCC”

The industry can apply for Renewal/Es ion of Consent on the site www jkocmms.nic.in directly
i PPLY, KPR 2 F
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ANNEXURE R-8/5 42

Ref: ABCI/IRCON/J&K/PA/T77D/202021/37
26" February’2021

To

The Station House Officer
Banihal

Distt. Ramban, J&K — 182146

Job: Construction of balance work for Tunnel T-77d (km 146.60 to 148.36 approx.) on
the Western Side of Bichleri River on Katra — Banihal Section of USBRL Project,
J&K. (Package T-77D-R)

Sub: Request to lodge an FIR against Mohd Ishaq Najar S/o. Gaffar Najar R/o Channar,
Asgar Ahmed Najar & Manzoor Ahmed Najar Both Sons of Ghulam Najar R/o
Channar-Bankoot.

Ref. No: — LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-77D-R/420/5264 dated 18.12.2019

Dear Sir,

Please be informed on 26" February 2021 at 09:00Am a person’s namely Mohd Ishaq Najar S/o. Gaffar
Najar R/o Channar Bankoot, Asgar Ahmed Najar & Manzoor Ahmed Najar Both Sons of Ghulam Najar
R/o Channar-Bankoot., had stopped all work activities of M/s ABCI at South Portal Office Site near
Batching Plant Area.

It is hereby informed that Mohd Ishaq Najar S/o. Gaffar Najar R/o Channar Bankoot is already engaged
in the company under PRW as Tyre Fitter other than this a substantial amount is paid to him every month
for fixing of Tyre Punctures. Manzoor Ahmed Najar S/o Ghulam Najar R/o Channar Bankoot engaged
with the company as Driver while his brother Asgar Ahmed Najar S/o Gaffar Najar R/o Channar is also
engaged in sub-contract works.

Despite accommodating the above mentioned persons. They had has several times closed the site for un
necessary reasons. They often abuses our officers at site using un parliamentary languages shut the DG

Sets forcibly and close all work activities.

The above had forcibly stopped our work activities several time resulting in huge financial losses to the
organization.

In this regard, it is therefore requested to kindly lodge FIR against the above named persons for forcibly
stopping the site causing the financial loss to the project of national interest. Misbehaving and using un
parliamentary languages against our officers.

This is for your kind information and necessary action please.

Yours Faithfully for ABCI Infrastructures Pvt Ltd.

Cc: Deputy Commissioner Ramban for information
Senior Superintendent of Police — Ramban for Information and necessary action
Sub Divisional Magistrate — Banihal for Information and necessary action
Tehsildar — Banihal for Information and necessary action
SDPO- Banihal for Information and necessary action
CGM-Ircon
AGM-Ircon True Copy



AN ISO 9001 Certified Company

- 'nn;,asv;ncnfkmuvowzsl T | P q,ject
il laed . = a T-77 (D) Tunnel Fr
, T12AST T ES PVT. I.TD. Bankoot, Banihal
ABCHINFIASTRUCTURE! Gankoot Baninal

E_Mail:abciinfrabanihal@gmail.com

Websile - www.abcnnira.com
Work Order —
N v WO Date: 15-11-2021
Sub Contractor Ninne
W.0 NO:- ABCVIRCON/J&K/SC/T77D/2021-22/ 102

Asgar Alinied Napan

/0 G Mobd Neaypar

R/ Chanar Bankoot  T'ehsil Banihal Ramban
182145 Jammu and Kashmir India

PAN NO. -BABP

W.O.Name : Construction of Cement store and Tvre titter shop
Sheds at South Portal & Misc. works at T77D.
Project:Tunnel T77D USBRL Banihal

Tel No: +91-9797304760 Contact: Mr. Nadeem Wani )
Project Office: ABCI Infrastructure Pvt. Ltd. Tawmnihal Banihal 182145
Jammu and Kashmir India

Work Start Date: 18-03-2021 Work End Date: 30-03-2021

WO Value: Rs.63900.00 Penalty Clause: No

Contact Person: Asgar Ahmed Najar

Work Order for Construction of Cement store sheds at south portal chanar at T77D Bankoot Banihal

/( ;
Asgar Ahmed Najar

S/O Gh Mohd Najar

R/O Chanar Bankool T'chsil Banihal Ramban
Tehsil Banihal

Ramban - 182145

S.No. Description of Work Unit Quantity Quote Rate Total Amount
ronsirudtionoMOETS sheds ¢ al chanar at 177D Bank
Construction of Cement store sheds at south portal chanar at | Bankoot SFT 3727 35 130438 2
Bambhal
2 lrccias CuM 30 2900 87000.0
2 Gross Amount 217.438.17
Yalue in Words: Rupees Sixty Three Thousand Nine Hundred Only.

Dear Sir,
This has reference to our discussion and negotiation held with you. Based on the discussion as above, we are pleased to issue this work order to vou

for the subject, work under the following terms & conditions.
1. SCOPE OF WORK
{-  hal
"1
> ZRICE
Your total price for the items of work with the tentative quantities given in the priced Bill of Quantities enclosed at accepted rates indicated therein for
the subject scope of work defined in this work order. The contract will be executed on Item rate basis at accepted rates applied on the quantities given
in the Priced Bill of Quantities. The rates shall remain firm & fixed for any variation in quantities.
3. RATES
- . < : . .
a) Your ratcs agreed shall remain firm and fixed during the contract period and shall not be subject to any increase/escalation due 10 any reason
whatsoever.
b) All quantities of BOQ'nlems otf T77D Package exccuted by Sub-Contractor will be released only after certification by Client IRCON.
made for any BOQ quantity by client IRCON will also be deducted from vour RA Bills.
4. Reconciliation of Free Issue Materials:-
nciliation of PVC Pipes i 7 i - .
Rec:)] g illt; 5 t_)e rclca:)d ;s;.sucd (?y ABCl 10 the subcontractor will be done and statements submitted with every RA bill. failing to which
payment will ny cd. IFany discrepancy is found in the reconciliation resulting i ; i
) ) g in losses/wastages. excess co : :
recovered from RA bills or retention money. 5 nsumption ete: the same will be
Note:
a. The Subc(])‘nlr(’lClor shall take all precautions for the safety of persons and property w
necessary salely measures as per provisions of applicable laws, rules, regulations, and

Deduction

ith respect to performance of this contract and comply with the N
as per requirement of the Engineer In charge. i

Sub contractor

(V3.

22—
Safé' Bose Road, Kolkata-70002¢ Te9p933-40722042 Fax : 033-40722041, E-mail -
e, Kailash Colony, New Delhi: 110048 Tel : 011-29234131, 29232405, Fax : 011-66629606, E-

Regd. Office : Room No. 4, 6th Fioor, Vasundra, 2/7,
204, South Dethi House, 12, Zarmmudpur Community Centr kOIkata@abdin .
com

mail:delhi@abciinfra com
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i INFRASTRUCTURALLY YOURS |

F 7« [\ l; L l l N l‘ l{ f\ b l Rl] C'l‘U R ES pV'lw. lJrl!l). gggkf)?)z "’Bu:r?"e;larroject
F Distt, Ramban J&K - 182146
E-Mail:abciinfrabam'hal@gmall.com

I Website : www.abciinfra.com

1008 as per The Companies HSE Policy.

S.POINTS RELATED WITH SUBCONTRACTOR

1. The tools. tackle ials i
| ¢s and other materials issued to You shall be returned to our store in good working condition

2 S[nlCllllC W ﬂ“ l.l fOll i ] B
. nd da X 1 i and qllﬂh“ Sub contractor .
lnﬂgcd 1N SIX months time duc to bﬂd workt an "“p i Y. i . ' ! -

6. Procureme : achinery
urement of Land, Machinery, Pawer and Water

1 1. The subcontractor is solely i :
= Y responsible e ; S i . . . 5
3 at their own cost. P for making arrangement of land, Machinery, Power and Water etc. required for the completion of the above said work
A
o 7. Escalation
w |
B {C
;escalation would be allowed : ] o f . .
= ST BT i t_f""ddpﬂ_\ﬂ_blc In any c1rcums(.ances to the subcontractor even though the quantity of the work may increase substantially. The
wl n and fixed during the contract period and shall not to any increase/escalation due to any reason.
rer )
o 8. PAYMENT TERMS
OF ] . :
1. Any taxes as applicable shall be deducted from your bills as per statutory rules as applicable.
i N . .
® 2. No idling charges will be paid whatsocver.
Apf itics indi T : i - :
fc(ps 3. Quantities indicated on BOQ are tentative which may increase or decrease & only that quantity will be considered for pavment which will be
icet certificd by company’s rcpresentative.
ES
r e 5. Cement if any 1ssued by ABCI will be charged @ Rs 510 per bag , which shall be recovered in the RA Bills.
oeVt
qu 9. OTHER TERMS
> for . - ) . e .
ecO 1. It shall be considered that you have quoted your price based on prevailing site conditions. No idling charges are pavable under this contract.
ong 2. If disputes of any kind. what so ever arises in connection with or arising out of this subcontract, the matter in dispute shall be settled amicably
yme!

cove 1} +~~ugh offices of Projcct Manager of the Contractor, failing which the dispute shall be finally resolved. in accordance with the Arbitration

ote: j
Th 1. LATERIAL

nect

1.Matcrial . cgi sheets nails. wooden strtus etc will be provided by company.

- 2Ry
b contractor EiC/Authorised 5'8;1!/;:\!

b -

True Copy il .
Raad. Office : Room No. 4, 6th Floor, Vasundra, 2/7, Saral Bose Road, Kolkata-700020 Tel : 03340722042 Fax 033-40722041, E-mail : kolkata@abwiinfra.com

<+ =ammsans 20229405, Fax : 011-66629606, E-mail:delhi@abciinfra, com
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ABCI INFRASTRUCTURES PVT. LTD. T74R-B(N) Tunnel Project

Village Tatnihal Banihal

s Distt. Ramban J&K-182144
W()rk () rdLr E-Mall ; abciinfrabanihai@gmail.com

Sub Contractor Ninie: WO Date: 17-03-2021 Wetrsite—wwwatrctntracom
Mohd Sharee! Wani W.0 NO:- ABCI/IRCON/J&K/SCITT71/2020.21/27
S/@ Shamas Uddin Wani W.0.Name : Construction of Labour Hutments foundation
R/O Bankoot Tchsil Banihal Ramban & Misc. works at T77D)
182145 Jammu and Kashmir India Project: Tunnel T77D USBRL Banihal
PAN NO.- ACHPW4233A
I’AN NO. - 0AACIIPW4233A125
Tcl No: +91-9149879853 Contact: Mr. Nedeem Wani

Project Office:ABCI Infrastructure Pvt. Ltd. Tatnihal Banihal 182145
Contact Person: Mohd Shareef Wani Jammu and Kashmir India

Work Start Date: 18-03-2021 Work End Date: 30-03-20;

WO Value: Rs.614360 .00 Penalty Clause: No  —

Work Order for Construction of Site Office hutments washroom & Misc. works at T77D Tatnihal Banihal W

(- To, &
Mohd Shareef Wani y ’W\}’\ 7
< i

S/O Shamas Uddin Wani / y
R/O Bankoot Tehsil Banihal Ramban @)
Tehsil Banihal
Ramban - 182145 (N /
S.No. Description of Work Unit Quantity Quote Rate Total Amount
1 PCC 1:3:6 Cum 62 2900 179800
2 RR Masonary Cum 150 1900 285000
4 Ply wood & CGI Sheet Fixing SFT 625 420 262500
5 Excavation Cum 150 130 19500 .
6 Dry Masonary Cum 100 1150 115000
Gross Amount 861800
Value in Words: Rupees EIGHT LAKH SIXTY ONE THOUSAND EIGHT HUNDRED ONLY 861800

Dear Sir,
This has reference to our discussion and negotiation held with you. Based on the discussion as above, w arw to lgﬁls w d%
for the subject, work under the following terms & conditions. W’/kj
1. SCOPE OF WORK N v\p/v
lhal%.amhal

The scope of work shall be construction of Labour hutments foundation washroom Sephc tank ~& Mc, S
2. PRICE &
Your'utal price for the items of work with the tentative quantities given in tl iced Bill of uir muel%aab d at accepted rates indicated lherein for
{ the subject scope of work defined in this work order. T he contract will be executed on ltcm is at accepted rates applied on the quantity
in the Priced Bill of Quantities. The rates shall remain firm & fixed for any varlan nt 1es. |_—
3.RATES [

a) Your rates agreed shall remain nrm and fixed during the contract period and shall not be subject to any increase/escalation due to any reasol
whatsoever.

b) All quantities of BOQ items of T77D Package executed by Sub-Contractor will be released only afler certification by Client IRCON. Deduction
made for any BOQ quantity by client IRCON will also be deducted from your RA Bills.

4. Reconciliation of I‘'ree Issue Materials:-

Reconciliation of PVC Pipes issued By ABCI to the subcontractor will be done and statements submitted with every RA bill, failing to which
payment will not be released. If any discrepancy is found in the reconciliation resulting in losses/wastages, excess consumption ¢tc; the same will be
recovered from RA bills or retention money.

Note:

a. The Subcontractor shall take all precautions for the safety of persons and property with respect to performance of this contract and comply with the
necessary safety measures as per provisions of applicable laws, rules, regulations, and as per requirement of the Engineer In charge.

b. The Sub Contractor shall follow all the HSE rules & regulations as per The Companies HSE Policy.

e
G 5

: ey
t i . E
Subcontractor True Copy Authoriseq Signaty
e
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2 ABBI

| INFRASTRUCTURALLY YOURS |

ABCI INFRASTRUCTURES PVT. LTD.

AN ISSD001 Certified Company

T74R-B(N) Tunnel Project

Village Tatniha! Banihal

Distt. Ramban J&K- 182146

E-Mail : abciinfrabanihal@gmail.com
Website : www.abciinfra. com

S. POINTS RELATED WITH SUBCONTRACTOR

1. The tools, tackles and other materials issued to you shall be returned to our store in good working condition.
2. Structere wall if found damaged in six months time due to bad workman ship and quality , Sub-contractor would be responsible to make any deficit arising
6. Procurement of Land,Machinery, Power and Water

1. The subcontractor is solely responsible for making arrangement of land, Machinery,Power and Water etc. required for the completion of the above said
work at their own cost.

7. Escalation

1. No escalation would be allowed and payable in any circumstances to the subcontractor even though the quantity of the work may increase substantially.
The rates agreed shall remain firm and fixed during the contract period and shall not to any increase/escalation due to any reason.

8. PAYMENT TERMS

1. Any taxes as applicable shall be deducted from your bills as per statutory rules as applicable.

2. Noidling charges will be paid whatsoever.

3. Quantities indicated on BOQ are tentative which may increase or decrease & only that quantity will be considered for payment which will be
certified by company’s representative.

S. Cement if any issued by ABCI will be charged @ Rs 480 per bag , which shall be recovered in the RA Bills.

9. OTHER TERMS

1. It shall be considered that you have quoted your price based on prevailing site conditions. No idling charges are payable under this contract.
2. If disputes of any kind, what so ever arises in connection with or arising out of this subcontract, the matter in dispute shall be settled amicably
through offices of Project Manager of the Contractor, failing which the dispute shall be finally resolved, in accordance with the Arbitration

10. MATERIAL

1. Matenal , cpi sheets nails , wooden strtus etc will be provided by company.

Eic/
Authorised Signatury
Subcontractor True Copy
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Work Order

WO Date: 26-03-2022
W.0 NO:- ABCUIRCON/I&K/SC/T77D//2021-22/45A

W () Name * Construction of Concrete Drain at South Portal
& Misc. works at T77D

Project Tunnel T77D USBRL Banihal

Sub Contractor Name

Asgar Ahmad Najar

S/0 Late Gh. Mohd Najar

R/O Chanar Bankoot Tehsil Banthal Ramban
182145 Jammu and Kashnur India

PAN NO. - BABPNO03O7P

GST NO. -

Tel No: +91-9149879853 Contact: Mr Nadeem Wani

Project Office: ABC1 Infrastructure Pvt. Ltd Tatnithal Banthal 182145
Jammu and Kashmir India

Work Start Date: 28-11-2021 Work End Date. 10-12-2021
WO Value: Rs.519300 Penalty Clause: No

Contact Person: Asgar Ahmed Najar

Work Order for Construction of ¢onerete Dram at south portal chanar at T77D Bankoot Banihal

To,

Asgar Ahmad Najar

S0 Late Gh. Mohd Najar

RO Chanar Bankoot Tehsi! Bamhal Ramban
Tehsil Banihal

Ramban - 182145

S.No. Description of Work Unit Quantity Quote Rate Total Amount

| Earthwork Excavation for drain work Cum 220 140 308000

. Construction of Concrete Drain M 20 wrade at south portal chanar at T77D

2 . - C 110 4100 451000.0
Bankoot Banihal Length of Drain 116 mtr. um
Dry Masonry Cum 30 1250 37500 O

Gross Amount 3$19.300.00
Value in Words: Rupees Five Lakhs ninteen Thousand three Hlundred Only.
Dear Sir,

This has reference to our discussion and negotiation held with you. Based on the discussion as above, we are pleased to issue this work order to you
for the subject, work under the following terms & conditions.
1. SCOPE OF WORK

The scope of work shall be Construction of Concrete Drain at south portal near cut & Cover & Misc. works at T77D Bankoot Banihal
2. PRICE

Your total price for the items of work with the tentative quantities given in the priced Bill of Quantities enclosed at accepted rateg indicated therein for

the subject scope of work defined in this work order. The contract will be executed on Item rate bagis at accepted rates applied on the quantitig given

in the Priced Bill of Quantiies. ‘The rates shall remain firm & fixed tfor any variation in quantities.
3. RATES

a) Your rates agreed shall remain firm and fixed during the contract period and shall not be subject to any increase/escalation due to any reason
whatsoever.

b) All quantities of BOQ items of '1771) Package executed by Sub-Contractor will be released only after certification by Client IRCON. Deduction
made for any BOQ quanuty by chent IRCON will also be deducted fiom your RA Bills.
4. Reconciliation of Free 1ssue Materials:-

Reconciliation of PV Pipes issued By ABCT 10 the subcontractor will be done and statements subimitted with every RA bill, failing to which
payment will not be released. 1f any discrepancy 1s found in the reconciliation resultmy 1n losses/wastages, excess consumption ete; the same will be
recovered from RA bills or retention money.

Note:

4. The Subcontractor shall take all precautions for the satety of persons and property with respect to perfonnance of this contract and comply with the
nef:essary safety measures as per provisions of applicable laws, tules, regulations, and as per requirement ot the Engineer In charge.
b. The Sub Contractor shall follow all the HSE rules & repulations as per The (X0

fes HSE Policy.

True Copy
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. POINTS RELATED WITH SUBCONTRACTOR

n

1. The tools, tackles and other materials issued to you shall be returned to our store in good working condition.

2. Structure wall if found damaged in six months time due to bad workman ship and quality , Sub-contractor would be responsible to make any deficit arising.
6. Procurement of Land, Machinery, Power and Water
1. The subcontractor is solely responsible for making arrangement of land, Machinery, Power and Water etc. required for the completion of the above said work

at their own cost.

7. Escalation

1. No escalation would be allowed and payable in any circumstances to the subcontractor even though the quantity of the work may increase substantially. The
rates agreed shall remain firm and fixed during the contract period and shall not to any increase/escalation due to any reason.

8. PAYMENT TERMS
1. Any taxes as applicable shall be deducted from your bills as per statutory rules as applicable.

2. No idling charges will be paid whatsoever.

3. Quantities indicated on BOQ) are tentative which may increase or decrease & only that quantity will be considered for payment which will be

certified by company’s representative.

5. Cement if any issued by ABCI will be charged @ Rs 510 per bag , which shall be recovered in the RA Bills.

9. OTHER TERMS

1. 1t shall be considered that you have quoted your price based on prevailing site conditions. No idling charges are payable under this contract.

2. If disputes of any kind, what so ever arises in connection with or arising out of this subcontract, the matter in dispute shall be settled amicably

through offices of Project Manager of the Contractor, failing which the dispute shall be finally resolved. in accordance with the Arbitration

True Copy
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AN iSO 2004 Ceriified Company

INFRASTRUCTURALLY YOURS

ABCIHINFRASTRUCTURES PVE LD, T74R-B(N) Tunne! Project
Vilizge Tatnihal Banihal
Distt Ramban J&K-182146

E-Meil : abciinfrabanihal@gmail.com
Website : www.abciinfra.com

Ref: ABCI/IRCON/JI& K/T77D/8C/2021-22/25
Date: 08-03-2021

To,
Asgar Ahmad Najar

S/O Ghulam Mohammad Najar

Bankoot
Banihal, J&K
PANNO. — BABPN(O397P

Sub: - Work Order for Hiring of TATA SUMO No. JK19-0024

Decar Sir,
This is to reference to our discussion with you regarding hiring of your vehicle, as mentioned above.
We herewith place our order with the following Terms & Conditions: -

1. The vehicle shall be on hire basis with effect from 08.03.2021 for the period of 23 days which can

be extended upon mutual agreement
The mutually agreed hire charges will be paid be us @ Rs. 30000/- (Rupees Thirty Thousand Only)

N

per month.
The duration of work order is up to 31st March 2021, which will be further extended based on our

requirement.
4. Vehicle should be made available round the clock as required by the company for the purpose of the

company work inside as well as outside the tunnel; indoor or outdoor dutics, emergency services elc.,
your driver and vehicle should be made available as per P&A department. -

5. The hire c]-na‘r‘g.es are inclusive of niﬁinténﬁnéc, repéir, lubricants and any other 6i], tilters etc.

. The hire charges are inclusive of the Driver for One Shift Only.

7. For maintenance, the vehicle will be released only two days during the month should be sought
permission from P&A department before leaving the site.

8. In case of breakdown of the above vehicle, you will arrange replacement for vehicle immediately
without any extra chargers to us, in case of failure company will arrange the vehicle from the market
and the amount will be deducted from the current month bill.

9. The Salary of driver, maintenance and all other repair of Camper are under owner scope.

10. You will be bound by all the provisions of Motor Vehicle Act and prevailing rules and regulation of
the Central/State Government made for this purpose and timely statutory compliances will be
fulfilled by you. Copies of all new/rencw documents will be submitted to P&A Dept. Any lapses in
this regard can Lead to the termination of the contract. All prevailing taxes, insurance ete. for the

\vehick; will bgapplicable and paid by you.

(V3]

S s
‘1
Py e

Ji
Fgg, 6th Floor, Vasundra, 2/7, Saral Bose Read, Kolkata-700020 Tel : 033-40722042 Fax : 033-40722041, E-miail : kolkata@ahciinfra com

Regd. Office : u?:
204, South Delhi Ho e,12, Zarmrudpur Community Centre, Kailash Colony, New Delhi:110048 Tel : 011-29234131, 29232405, Fax : 011-66629606, E-niail:delhi@abeiinfra.com
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| INFRASTRUCTURALLY TOURS | AN ISO 580+ Certifiec Companiy

ABCIHINFRASTRUCTURES PVT. L.TD. T74R-B(N) Tunnel Project

Village Tatnihal Banihal

Distt. Ramban J&K- 182146

E-Mzil ; abciinfrabanihzl@gcmai:.com
Website : wyiw.abciinfra.com

11. You are required to provide the vehicle in good condition. Driver will be experienced, healthv and
having valid dnving license.

12. Company shall not be responsible for any accidents or damages to the vehicle and the driver and the
owner shall be solely responsible for upkeep and maintenance of the vehicle, medical expenses and
compensation etc.

13. You will submit the bill on first day of the subsequent month along with original certified log sheet
at our Mechanical office. The same will be paid after 10 days of submission and verification of the
bill and after deducting TDS/ Service tax as applicable {from time to time.

14. You will be provided Diesel free of Cost from company @ 08 KM /LTR. Extra diesel consumption
if any for the Km’s run per month will be deducted from your bill.

15. This agreement /contract can be terminated by giving 5 days’ notice from either side.

16. The vehicle shall ply for duty of ABCI only. Any duty without permission of ABCI will be illegal

17. Vehicle shall ply as per instruction of Mechanical Personnel, nominated for this purpose and vour
driver will strictly adhere the same.

18.1f driver indulge in any theft case, misbehaving or other criminal activity, Company has right to
terminate from immediate effect.
19. For any dispute, final discretion will be of the Project Manager, T-77D.
You are requested to sign one copy of this work order as token of acceptance and retumn the same to us.
Thank you,

Yours faithfully,: ' = [T - ' -

\

gx}“? /@L%

Faydz Ahyfad Bhat Accepted By
Project Manager. Asgar Ahmad Najar

True Copy



ABCI - BANIHAL T-77 (21-22)

ASGAR AHMED NAJAR(SUMO JK-19-0024

Ledger Account
BANKOOT BANIHAL

1-Apr-2021 to 31-Mar-2022

51

Page 1

Date

Particulars Vch Type

Vch No.

Debit

Credit

10-5-2021

13-5-2021

5-6-2021

5-7-2021

17-7-2021

7-8-2021

17-8-2021

9-9-2021

13-9-2021

10-10-2021

Dr

Dr

Cr

Dr

Dr

Cr

Dr

Cr

Dr

Cr

Dr

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the month

of April-21 booked. as per log booke Details

are given by Machanical dep. vahicale no. jk
-19-0024 ( sumo )

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the month

of March-21 booked. as per log booke

Details are given by Machanical dep.

Vehicale no. JK-19-0024 ( Sumo )

Branch Control(Delhi)inter Site Transfer Journal
Being Amount Deposited from Delhi offoce
at.13.5.21

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the month

of May-21 booked. as per log booke Details

are given by Machanical dep. vahicale no. jk
-19-0024 ( sumo )

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the month

of June-21 booked. as per log booke Details

are given by Machanical dep. vahicale no. jk
-19-0024 ( sumo )

Branch Control(Delhi)inter Site Transfer Journal
Being fund deposted dt.17.7.21 CHQ NO.
100370

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the month

of July-21 booked. as per log booke Details

are given by Machanical dep. vahicale no. jk
-19-0024 ( sumo )

Branch Control(Delhi)inter Site Transfer Journal
Being fund trnsfer from HO chq. no. 100424
Dt.17.8.21

VEHICLE HIRE CHARGES Journal
Being hire charges of Sumo for the

booked. as per log booke Details are given

by Machanical dep. vahicale no. jk-19-0024 (

sumo August-21)

Branch Control(Delhi)inter Site Transfer Journal
Being amount deposit from GHt. dt. 13.09.
21 Chg. no. CHQ NO. 100299

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of Sep.21

Carried Over

True Copy

149

150

169

266

415

470

602

666

837

869

1068

22,000.00

40,000.00

79,700.00

29,794.00

29,700.00

22,994.00

29,700.00

29,700.00

29,700.00

29,700.00

29,700.00

1,71,494.00

2,01,194.00

continued ...



ABCI - BANIHAL T-77 (21-22)
ASGAR AHMED NAJAR(SUMO JK-19-0024 Ledger Account : 1-Apr-2021 to 31-Mar-2022
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Page 2

Date

Particulars Vch Type Vch No.

Debit

Credit

19-10-2021

10-11-2021

17-11-2021

9-12-2021

20-12-2021

10-1-2022

12-1-2022

13-1-2022

28-1-2022

10-2-2022

15-2-2022

18-2-2022

15-3-2022

28-3-2022

31-3-2022

Cr

Dr

Cr

Dr

Dr

Dr

Cr

Dr

Cr

Dr

Dr

Cr

Dr

Cr

Dr

Cr

Brought Forward

Branch Control(Delhi)inter Site Transfer Journal
Being amount deposit from Ght. dt.19.10.21

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of Oct.-21

Branch Control(Delhi)inter Site Transfer Journal
Being cheq no. 100049 dt.17.11.21

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of Nov.-21

Labour Charges Journal
Being south potal cement sheed & Diesel

store / tyre repair room make total = 3728.34
cft@35 Bill no. 01

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of Dec.-21

Local Sales Journal
Being Cement = 50 Bag & Sand = 400 &
agg.10mm = 400 JK//TI-21-22/108 dt,12.1.

22

Construction Civil Work Journal
Being Drain work at south portal Excavation
work qty= 116@740, Bill no. 01

Branch Control(Delhi)inter Site Transfer Journal

Being payment made from gowhati with
cheque no. 021051 Dt. 28/01/21

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of Jan.-22

Construction Civil Work Journal
Being Drain work at south portal Excavation

work qty= 232@140 ' & Concrete qty=30.

84@4100 Bill no. 02 dt.15.2.22

Branch Control(Delhi)inter Site Transfer Journal
Being Chq. no. 021102 dt.18.02.22

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of fab.-22

Branch Control(Delhi)inter Site Transfer Journal
Being amount deposit from ght. dt. 28.03.22

VEHICLE HIRE CHARGES Journal
Being vehicle hire charges booked for the
month of march-22

Closing Balance

1096

1209

1250

1390

1437

1564

1581

1588

1631

1730

1788

1811

1934

2023

2073

1,71,494.00

29,700.00

29,700.00

61,068.00

4,00,000.00

4,51,016.00

29,700.00

2,01,194.00

29,700.00

29,700.00

1,29,186.00

29,700.00

5,562,541.00

29,700.00

1,41,257.00

29,700.00

29,700.00

11,72,678.00
29,700.00

12,02,378.00

12,02,378.00

12,02,378.00

True Copy



ABCI - BANIHAL T-77 (22-23)

ASGAR AHMED NAJAR(SUMO JK-19-0024

Ledger Account

BANKOOT BANIHAL

1-Apr-2022 to 15-Nov-2022

53

Page 1

Date

Particulars Vch Type

Vch No.

Debit

Credit

1-4-2022
25-4-2022

10-5-2022

18-5-2022

6-6-2022

17-6-2022

5-7-2022

8-7-2022

10-8-2022

12-8-2022

Dr
Cr

Dr

Cr

Dr

Dr

Cr

Dr

Dr

Dr

Cr

Dr

Cr

Dr

Dr

Opening Balance

Branch Control(Delhi)inter Site Transfer Journal
Being payment deposit from ght. dt. 25.4.22

VEHICLE HIRE CHARGES Journal
eing vehicle hire charges booked for the
month of April-22

Local Sales Journal
Being 100 bag cement debit from store
Debit note no. JK/TI/22-23/25 dt.10.5.22

Construction Civil Work Journal
Being holded amount booked which was

hold against bill no. 01 Dt. 20/12/2021 and

now released on the directions of Rajora Sir.

Construction Civil Work Journal
Being Drainage work bill booked

Execuvation 36.84 cum@ 140 & concrete
66.88cum @4100 bill dated 09/05/22.

Branch Control(Delhi)inter Site Transfer Journal
Being payment done from HO Gowhati Dt.06
/06/22

VEHICLE HIRE CHARGES Journal
being vehicle hire charges booked for the
month of may-22

VEHICLE HIRE CHARGES Journal
being vehicle hire charges booked for the
month of June-22

Construction Civil Work Journal
Being Drainage work bill booked qty.=76.
91@4100 Bill no. 02 for South portal

Branch Control(Delhi)inter Site Transfer Journal
Being paymnet deposit from ght. dt. 08.07.
22

VEHICLE HIRE CHARGES Journal
Being hire rent booked for the month of july
-22 verity by machanical incharge & PM

Power & Fuel Purchase Journal
Being Deisel debit from Store total ltr.= 25
Itrs@98.141

Labour Charges Journal
Being Labour supply for the Dewatring work
Bill no. 05 dt. 12.08.22

Construction Civil Work Journal
Being Crusher tank making for S/P baching
plant Bill no. 07 dt. 10.8.22

Carried Over

True Copy

158

291

337

370

373

506

602

812

823

858

1062

1063

1103

1104

29,700.00

60,077.00

2,00,000.00

4,00,000.00

2,454.00

29,700.00

29,700.00

86,130.00

2,76,589.00

29,700.00

29,700.00

3,12,185.00

11,880.00

16,533.00

18,949.00

6,92,231.00

8,41,066.00
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ABCI - BANIHAL T-77 (22-23)

54

ASGAR AHMED NAJAR(SUMO JK-19-0024 Ledger Account : 1-Apr-2022 to 15-Nov-2022 Page 2
Date Particulars Vch Type Vch No. Debit Credit
Brought Forward 6,92,231.00 8,41,066.00
12-8-2022 Dr Construction Civil Work Journal 1105 27,899.00
Being Shuttering of Drain work qty=216.
78@130 Bill no. 08 dt. 12.08.22
23-8-2022 Cr Branch Control(Delhi)inter Site Transfer Journal 1172 1,76,734.00
Being payment deposit from ght. dt. 23.8.22
8,68,965.00 8,68,965.00

True Copy



ANNEXURE R- 8/7 (COLL
ABCI INFRASTRUCTURES PVT LTD

g§ T-74 R B(N)-TUNNEL PROJECT- BANIHAL-J&K
JOINING REPORT 3

DATE OF JOINING b

NOTE: All informatgzyngin%ﬁ—e;rsmm/MMM LQ-‘I 2 ‘ l“ ]w 0
Name: IiJ AiZ H IMiED

N AT AR .

L =
(space will have a blank box)
Designation: | Ch,

o |Place of Joining: "

E_-J Place of Posting: T—29D

© [Reference No. of Offer Letter/Transfer Letter
Name of Previous Site/Office (in case of Transfer)

Blood Group [ 3 V2] S[PANNG: [ A

2 |Name on Pan Card: : =

S Parentage on Pan Card: 2 ff SS E A
D.0.B on Pan Card: D - i 1_

AadharCard No.: (<] e o) kY i)

:‘E: Name on Aadhar Card: AT T AZ

o |Parentage on Aadhar Card: {2 i1y ip) il

< [D.0.Bon Aadhar Card: P4 _ia - [S
Address on Aadhar Card: 25 i
ContactNo ! * )1 9 QDipigiagily
EmergencyNo ~ i&y | 7 “ | 2SS 9

% [BANK ACCOUNT NO. Nia iIWIAH 6 f) [4)

& |BANKIFSC CODE NO. JiA W A 0 7T AN E /i1 iBranch :
BANK NAME JK BanN K o
BANK ADDRESS STATE/DIST/CITY/TOWN/VILLAGE [ 12 AN 1Hﬁb TR

@ JCommunication Address [ EANKOT ERANIHAL AM ‘ "'

x i

QfPincode[ ) T T (U 7T | | MARRIED] &~T BACHELOR | RELIGION
NOMINEE N1 ,Q’S.QF) E (% M | Relation with nominee H ol f

g Nominee Aadhar Number f A ! Si i/ ioi3jig9 [ pos

S |Nominee Bank Account No: — iré‘) OioiYip / O )zjz [ o ”

S [BANKIFSCCODENO. [ ¥ (K i Q10 T tUIN £ L |BrancH] By
BANK NAME TR S ank o

z |Qualification | s

g Name of University | % JKPBOSE it

% Previous Experience ﬁ

2 |Previous UAN No.: Previous PAF No.: [ ‘P;:“

) Spouse Name Age: ender | Bk

& [Child Name Age: Gender Pl
Child Name Age: Genderfy

Note: New Employees need to submit Medical Certificate of Fitness to start work from Registered Me
& Clearence Certificate for transferrred Employees &

@ l Signature of Employee

Approved By:

True Copy<

Scanned with CamScanner



T-77-D-R-TUNNEL PROJECT- BANIHAL-J&K
JOIRING REPORT

DATE OF JOINING [ T | & Jop Lelr [T jvmm [T [o]0

NOTE: All information 1o be entered in CAPITAL [etiers oniy.
Name: g W2 N i Zip ip 1z B

zZ ['n : PEED

giﬁﬁ'UA K :

(space will have a blank box)
Designation: | Doy/vee
Place of Joining: 7’7?/3 pfm%
Place of Posting: T57D i Sex: |
Reference No. of Offer Letter/Transfer Letter ] l
Name of Previous Site/Office (in case of Transfer)

Blood Group |
Name on Pan Card:
Parentage on Pan Card:
D.0.B on Pan Card:
Aadhar Card No.: | &/
Name on Aadhar Card: \
Parentage on Aadhar Card:
D.0.B on Aadhar Card:
Address on Aadhar Card:
ContactNo ("} i P
Emergency No
BANKACCOUNTNO. [} : SO
BANKIFSCCODENO. | ip ik ifsiOoiTil |
BANK NAME T oo 5 [Kakiorts
BANK ADDRESS STATE/DIST/CITY/TOWN/VILLAGE | Borilze Llantms
Communication Address | L@(.MMQ’/' [ ot A L h

PinCode] /1 Qi 2] I [f L . [mARRIEC] L] BACHELOR
NOMINEE [ Relation with nominee
Nominee Aadhar Number :

Nominee Bank Account No:

BANK IFSC CODE NO. i
BANK NAME
Qualification [
Name of University [
Previous Experience
Previous UAN No.:
Spouse Name

Child Name

Child Name : R
Note: New Employees need to submit Medical Certificate of ritness to start work from Registered Medical Pi

& Clearence Certificate for transferrred Employees
{ Understend to abide by the:Rules and Conditions of M/s ABCI Infrastructure Pvt. Ltd. o

Puf ABCI INFRASTRUCTURES PVT LTD

OFFER

o
>
<
=
©)

xQZ% 02| &

PAN

Rccﬁkm

M RNy
Nt e

Oo3 Oind.o
SINANTU ST

{SBN qu

— TN

AADHAR

S
S0 PR D

SN
o
A P! I

|

e
g
2
’
3\
Q

o

RN o5

D)
S
Sranm it

2%

BANK
n >

ADDRESS

N

-

Landeecdnan
ey ——

1

i

'

1

i

1
1

=

1
1

RS S

NOMINEE

},Previous PAF No.: l
Age: Gender
Age: _ Gender
Age: Gender

QUALIFICATION

ESIC

Recomended by:

Date: Signzture of Employee

Approved By:

AGM PA&HR
FOR OFFICE USE ONLY
MASTER DATA ENTRY EMP.LD/M/ 5.0 | lemeNo [ ]
ATTENDANCE SHEET ATTENDANCE 23ISTER . | |GOVT.LIST
INIG RELEAVING FORM MASTER D2 .&;:;;JSHRAM;KKAL N
BEORMAT | |OFFERLETTER | lapocmmiadle oM, [T laee

Scanned with CamScanner
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ABCI INFRASTRUCTURES PVT LTD

,'Af‘:‘ T-74 R B(N)-TUNNEL PROJECT- BANIHAL-J&K
e JOINING REPORT
DATE OFJOINING [ O[5 Joo [O] G Jmvm  [X[O [S T Jrwy
NOTE: All information to be entered in CAPl AL Letters only.
_[eme TTTAN IETEIDL PAIALMED
E NIA L A IR
(space will have a blank box)
Designation: | Ny vesg. mv
« |Place of Joining: i ol
& [Place of Posting: :F..-":Srﬁj | ke opt
© [Reference No. of Offer Letter/Transfer Letter
Name of Previous Site/Office (in case of Transfer)
Blood Group [ Byve- | S[PANNO:TAN T 1 | PIIN
2 [Name on Pan Card: T AN E %D >
& IParentage onPan Card: | i iU | [ m n
D.0.B on Pan Card: is it gl |
AadharCardNo.. | Hin ¢, ilgi 8is in ig }
% |NameonAadharCard: i T i AN IE IE D [
& [Parentage on Aadhar Card: GiHilil 1A iMm
Q < |p.0oBonAadharCard: | p 14 o6 | i9
Address on Aadhar Card: EANKOOT PoANIUHA
ContactNo 149 1] 1 L1 i 610 10 18I
EmergencyNo (51 5 5 §il. bl 0T
X [BANK ACCOUNT NO. Oilo | 8I0 {0 o!l] Iplona
S [BANK IFSC CODE NO. JiAKIALO U iNIN e
BANK NAME i ¢ 2o
BANK ADDRESS STATE/DIST/CITY/TOWN/VILLAGE [ EanNtHAL :
-'g Communication Address [PaNkeoT BEBanNIHAL RAMBaAN J+
[=)
2 rincode[ [ i® 0 | i€ i I [mARRIED] L/ BACHELOR | RELI
NOMINEE g pee 8 Neugel Relation with nominee | HuA b
g Nominee Aadhar Number ) -
S |Nominee Bank Account No:
g BANK IFSC CODE NO. BRANCH
BANK NAME
z |Qualification | Vo0
5 [Name of University | TR OLE
= |Previous Experience ‘
& 3 [previous UAN No.: Previous PAF No.: |
3 Spouse Name Age: Gender
5 Child Name Age: Gender
Child Name Age: Gender

Note: New Employees need to submit Medical Certificate of Fitness to start work from Registered Me
& Clearence Certificate for transferrred Employees
| Understand to abide by the Rules and Conditions of M/s ABCI Infrastructure Pvt. Ltd.

Date: Signature of Employee

Approved By:

AGM PA&HR

True Copy

Scanned with CamScanner
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ABCI INFRASTRUCTURE PVT. LTD.

Vill- BANKOOT, Tehsil- Banihal,
Dist-Ramban (J&K) 182146

17-11-2022

FOR X RULE 26 (1)
REGISTER OF WAGES
As required by the Minimum wages act 1948
FORM XIII (Rule) 59 (2) (a) 15
AND
FORM XVII Rule 78 (2) (a)

As required by the Contract labour (regulation & Abolition Act) 1970

Name and Address of Establishment In/ Under
which Contract is Carried on : IRCON TUNNEL SITE
Name and address of the principal Employer

Ircon International Ltd.

Project Office, Krawa, Banihal, Dist. Ramban (J&K)

Aijaz Ahmed Najar

DESIGNATION : Driver
BASIC - 519 /-PERDAY 13494 /-PER MONTH
Reason RETRENCHED
DOJ - 01-05-2021 DATE OF RETRENCHMENT - 02.09.2022
] sl. No. 1[2]3s]a] 5 [e[7]8]ofto]11][12]13]14]15]16]17] 18] 19]20]21]22] 23] 24] 25[ 26] 27 28] 29[ 30| 31] 32[ 33 [ 34] 35[36]37[38[ 30 40[41]42] 23] 44]45]46]47] 48[ a9] 50| TOTAL
1 MONTH I I R I N R R R R R R
Sl |o|als|2|olela|ls|s[>e|2]|D
SHEHHHHHHHHEHHEEEE
n NO. OF DAYS o|loflo|[o|] o |o|lo|lo|oflo|o|o|o|o|lo|o|o|o|o|[o|]o|o|o|o|o|o|o|o|o|o]|o|o]| ofo]26|26|27(27|26|26|26|27|26|24|27|26|26|26(25]|27 418
AEIBEE I EEE R E R E R R
v BASIC o] 2| o 2l 2| 2 ef 2l 2| 2| 2| 2l 2 2| 2| 2| 2f 2| 2| 2l 2| 2| 2| 2| 2l 2| 2| 2| 2| 2l 2| 2| =| | 2| | 2| S| 8| 8| S| &| 8 &| &| 3| 3| & &| 8| 192077
S| g g| e gl gl 2| | 2| | g| &| &l &| & & & &f &f &f 2| 2| 2| 2| 2| 2| 2| 2| &| & &| | | 2| 2| =2|2|8|2[==|8 25833 3| & &
sl sl gl 8 sl sl el sl ElEl gl sl SlslE =22l S Sl LS S S S 2] 2 S| @&l &) o) 2] o] &) o) o) &[] &) @ =S
=| « | <| <[ =| = N N N
Vo e FHEEREENEEEEEREE
S| 3| 3[ 23| 8| 2[8][s|e|2[23] 3] 3] 2
BONUS PAID UP TO Aug-2022 Tolalalalalalalolal ol ol -
v BASIC AMOUNT FOR glele| 32|22 2|22 3|F|S| 3| 8| S| 192077
BONUS CALCULATION gl gl gl gl gl g| g| £E1E1&|23|S|2|S|8lSS]8lSlE g g2
slelalsl el slelalalélelelelae|aa|s|3]|3] 2] &3
U Fon sonus 192077.00
AMOUNT 16000.00
DAYS 21 As per Company Policy
AMOUNT 10899.00
-
=
&
ol !
(=]
Z|AMouNT 6747.00
AMOUNT 0.00
E) SALARY SEPT-2022
AMOUNT 956.00
ANY OTHER
AMOUNT 0.00
G) TOTAL (A+B+C+D+E+F)
AMOUNT 34602.00
H) DEDUCTION
(MESS/ADVANCE/RECOVERY)
AMOUNT |
Iﬁlﬁéfé"?é’ﬁf 34602.00 PREPARED BY CHECKED BY INCHARGE - HR/ADMIN PROJECT ACCOUNTANT APPROVED BY

SIGNATURE OF WORKMEN/ACCEPTATION
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ABCI INFRASTRUCTURE PVT. LTD. FOR X RULE 26 (1) Name and Address of Establishment In/ Under
Vill- BANKOOT, Tehsil- Banihal, REGISTER OF WAGES which Contract is Carried on : IRCON TUNNEL SITE
Dist-Ramban (J&K) 182146 As required by the Minimum wages act 1948 Name and address of the principal Employer
FORM XIII (Rule) 59 (2) (a) 15 Ircon International Ltd.
AND Project Office, Krawa, Banihal, Dist. Ramban (J&K)
17-11-2022 FORM XVII Rule 78 (2) (a)
As required by the Contract labour (regulation & Abolition Act) 1970
Mr. JAVEED AHMED NAJAR DESIGNATION : DRIVER
BASIC - 625 /-PERDAY 16250 /-PER MONTH
Reason RETRENCHED
DOJ - 05-04-2021 DATE OF RETRENCHMENT - 02.07.2022
| Sl. No. 112]3]| 4 5 6|78 9([10]11]12|13[14|15]| 16|17 (18| 19| 20| 21|22 23|24 | 25|26 27 (28| 29|30|31|32| 33 |34|35|36|37(38(39|40|41|42(43(44|45|46(47| 48| 49| 50 TOTAL
i leowms slalslslalslslslslss]s]s| s ]
Sl |o|a|ls|2]|o|ela|s]|s]| >
2|2|13|3]2|8|8|2|8[S[2[2[=2|2]3]3
1] NO. OF DAYS ofofofo 0 ojojoflofoj]o)jOo|J]OfO|O]J]O|JO|OfO|]O|JO|O|O|O|O|O|O|O|[O|]O|O|O0O|O|O0]23]|26(26(27|27|26|26(26(27|26|24(27|26|26|26( 1 390
slelalalalasleslelslsl sl 2 =
HEEEEHEEE EEEHEEHEER
Vo [ease sl sl sl | s|sls|s|sls|zs|zs|s|z2|ze|s|ze|¢e||ze|¢e|z|¢e| ||| ¢<|s||¢<|z|¢| || §|6|6|5|5|5(|5/5\3(5/5|3|58|5|5§ 3 =
sl sl 8l s sl sl sl sl slslslslslslslslslslslslsldlsldlsldlslslsls|lsls| s|lslelelejelejeleleje|leldje|lele]eld
281332 5|8|2(&|l5| 8|28 8] 5]3
BONUS PAID UP TO JUNE-2022 dolololololololololololol of o
v [BASIC AMOUNT FOR SIEE1212|551351513|5|2] 2|2 s| 2e800
BONUS CALCULATION gl g| gl gfl g gl gl 2| &R 8382|323 I|&) & & <
slalgiglgl glafelelejelelejeje|e|e|s|e|e|e]elg
U Fon sonus 238000.00
AMOUNT 19825.00
DAYS 25
AMOUNT 15625.00
|
S
&
ol !
o
Z|AMouNT 8125.00
AMOUNT 16250.00
E) SALARY JULY-2022
AMOUNT 1170.00
ANY OTHER
AMOUNT 0.00
G) TOTAL (A+B+C+D+E+F)
AMOUNT 60995.00
H) DEDUCTION
(MESS/ADVANCE/RECOVERY) X Q- g /0'1" 'k
o,
AMOUNT | rd L S ;;( /@)\/ s
:‘:ngé"'?:u;r 60995.00 PREPARED BY CHECKED BY INCHARGE - HR/ADMIN PROJECT ACCOUNTANT APPROVED BY

SIGNATURE OF WORKMEN/ACCEPTATION
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ABCI INFRASTRUCTURE PVT. LTD.
Vill- BANKOOT, Tehsil- Banihal,
Dist-Ramban (J&K) 182146

17-11-2022

FOR X RULE 26 (1)
REGISTER OF WAGES

As required by the Minimum wages act 1948

FORM Xll (Rule) 59 (2) (a) 15
AND
FORM XVII Rule 78 (2) (a)

As required by the Contract labour (regulation & Abolition Act) 1970

Name and Address of Establishment In/ Under
which Contract is Carried on : IRCON TUNNEL SITE
Name and address of the principal Employer

Ircon International Ltd.

Project Office, Krawa, Banihal, Dist. Ramban (J&K)

Mr. MANZOOR AHMED NAJAR

DESIGNATION : DRIVER
BASIC - 609 -PERDAY 15834 /-PER MONTH PF. UAN NO. : PF NOT DEDUCTED AS PER EMPLOYEES REQUEST
Reason  RETRENCHMENT
DOJ - 16-11-2020 DATE OF RETRENCHMENT - 15.03.2022
] sl. No. 1 [2]3]a] 5 [e[7[8]o[10]11]12]13]14]15]16]17[18]19]20]21]22] 23] 24 25] 26 27[ 28] 29[ 30] 31] 32] 33 [ 34 [ 35 36[ 37[ 38] 39] 40[ 41[ 42 43[ 44] 45] a6[47[ 48[ 49| TOTAL
ool |alalw
It MONTH RO Bl B e I I Il S g el RO R R ol e
2|8|S|é|2[2|2|3(3|2|8|c[2]8|S5]2]|2
n NO. OF DAYS oloflo]lo| o |o|o|o]o|o|o|o|o|lofo|[o|o|o|o|o|o|o|o|o|o|o|o|14a|27|26|24|27|26]26|26|27|27|26|26|26|27|26|24] 0 405
8l 8| 8 8| 8| 8| 8 8|1 8[8|8]|8|38|8|8|8
< - © o - I @ | | 2| g £ S| 3| £ S
Voo fese slsl sl sl s|s|slsls|zs|lzelzsls|lzele|s|sls|zslzlzelslalslelsl |85 5|5 8 E|E 5|5 5 5 5 5 5 8 5 slslslslslsl ¢
2l 2l 2l 2 sl el gl 2l 2l Sl 2 22l 2l 2SS AL E S S 2SS SIS S & B 2 &) 8] 2] 2] & &) S =] ] @) &) )] S]] S] 2] 22| g
| 5| = | =] <] 5| o of of &
A i AR EEREEE R
B 8| 5|3)| 23| 82| 88|82
BONUS PAID UP TO MARCH-2022 Tl ol ol ool ol ol ol ol <
v BASIC AMOUNT FOR sl 3| 2223|358 5|e 173991
BONUS CALCULATION Sl o| 5| [8| 2| 33[F| 8] 8s
Sl 8| S| B|S|B|S|B|F| 2
10UNT FOR BoNUs 173991.00
AMOUNT 14493.00
DAYS 27
AMOUNT 16443.00
1
7917.00
AMOUNT 15834.00
E) SALARY MARCH-2022
AMOUNT 17304.00
ANY OTHER
AMOUNT 0.00
G) TOTAL (A+B+C+D+E+F)
AMOUNT 71991.00
H) DEDUCTION
(MESS/ADVANCE/RECOVERY)
AMOUNT | 0.00
;21:;:??(;’:)7 71991.00 PREPARED BY CHECKED BY INCHARGE - HR/ADMIN PROJECT ACCOUNTANT APPROVED BY

SIGNATURE OF WORKMEN
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ABCIINFRASTRUCTURES PVT. LTD. T24R-BN) Tunmol Proje

Village Tatnihal Banihal

Distt. Ramban J&K-182146

E-Mail : abciinfrabanihal@gmail.com
Website : www.abciinfra.com

ANNEXURE R-8/8

AN ISO 9001 Cortifie d Cosn g my,

JWNBL p N

Ref No: - ABCUIRCONI&K/CATTID2021-22/268 & Wy

1

June 27" 2022 & L I
\B PG, 22

To, ~__;Q o
CGM IRCON International Ltd.
USBRL Project,
Vill. Krawah, Post Banihal,

?j Dist. Ramban, J&K — 182146

Project  : Construction of Balance work for Tunnel T-77D (km 146.60 to 148.36 Approx.) on the
Western side of Bichelari River on Katra- Banihal Section of USBRL Project, J&K
(Package T-77D-R)

Ref.No : LOA No. IRCON/J&K CELL/JAT/14/1014/K-B/T-77D-R/420 dated 05.07.2019

Sub: Hindrance in construction of Tunnel T-77D South Portal Bankoot Banihal
Sir,
Please be informed that two local villagers of Chanar Bankoot namely Mohd Asgar Najar
and Manzoor Ahmed Najar resident of Chanar Bankoot have closed the dewatering of Tunnel T-
77D South portal from morning. They are habitual of creating hindrance in completion of the
prestigious project. It is their daily routine to hamper our site for hours. They are making
unnecessary demands by blackmailing the company. Their two brothers are already employed in
\ the company as Driver and Batching Plant Operator. Furthermore one Tata Sumo is also hired by
9 ABCI infrastructures which also belong to them. We are working under the most critical geological

condition where stopping of Dewatering may lead to any mishap/Accident. ~ They have several
times misbehaved with our senior staff and IRCON representatives as well.

Therefore you are humbly requested to intervene in the matter and take immediate strict action
against the miscrcants so that the working of prestigious site shall not suffer anymore.

Copy to: 1.The GM T77-D - for your kind information please.

—

Regd. Office : Room No. 4, 6th Floor, Vasundra, 2/7, Saral Bose Road, Kolkata-700020 Tﬁb%:momm Fax : 033-40722041, E-mail | kolkala@abciinfra.com
. i LA . AN
204, South Delhi House, 12, Zarmrudpur Community Centre, Kailash Colony, New Delhi:110048 'I:gluebtf-i)—%Zu1 31 2022940 Cav - NA_RAR29G06. Emall dethituabciinlia
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/ITYPED COPY//
In the Court of Munsiff Banihal
Present: Saloni
(No: 00267)
File No. Date of Institution Date of Decision
IN THE CASE
ABC INFRASTRUCTURE PVT. LTD. (Railway Project at Village
Tatnihal-Banihal) through Manager Sajad Arif S/O. Hakim Abdul Rashid
R/O: Anantnag A/P: Tatnihal Tehsil Banihal District Ramban.
(Applicant/Plaintiff)
V/S
1. Asgar Ahmed Najar
2. Manzoor Ahmed Najar
Both of sons of Ghulam Mohd. Najar

Both residents of Chanard Bankoot Tehsil Banihal District Ramban.

(Non-Applicants/Defendants)
In the matter of: Suit for Permanent Prohibitory Injunction.
AND
In the matter of: Application for grant of temporary injunction in-terms of
order 39 Rule 1 & 2 of CPC.

Vaseem Wani, Advocate for the Plaintiff.

True Copy
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ORDER
In the Instant Suit for Permanent Prohibitory Injunction has been presented
before this Court by the Plaintiff. It is stated that the Plaintiff is employee
Admin. Manager T-77D, National Mega Railway Project, which strategic
Importance to the country, the work of the project is time bound. That the
work of the project is being executed in the land acquired by northern
railway. That number of times the defendants stopped the construction site
of the plaintiff, due to which huge loss has been occurred to the plaintiffs
company and due to the stoppage of the work the plaintiffs company has
suffered Rupees seven lacs of loss per day. That the defendants are using
un-parliamentary language in violent manners and instigating the public to
damage the property of the company and (lllegible) injury to the officials
and workers at the construction site. That due to unauthorized activities of
the defendants, the terror has been created in the premises as well as in the
residential campus of workers and staff. That the plaintiff and other
authorized persons tried their best, but defendants are hell bend upon the
cause an irreparable loss to national project. That the plaintiff has presented
prima facie case which will in all probability (lllegible) in trial balance of
convenience is also in favour of the plaintiff. That if the Hon’ble Court
may not restrain the defendants from their unauthorized act of interference

an irreparable loss may occur to the plaintiff which cannot be compensated

True Copy
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later on by any means. That the Cause of action has occurred to the plaintiff
on 20" day of March 2022, when the defendants started interfering in the
construction site, the plaintiff and other workers tried their best to stop the
defendants from making injury to the plaintiff project, but the defendant
are hell bent to cause serious prejudice to legitimate interests of the

plaintiff.

Alongwith the main suit, the plaintiff have also filed an application under
Order 39r 1, 2 CPC, duly supported with an affidavit. The applicant has
sought interim relief of temporary injunction and dispensation of prior

notice provide under Order 39, Rule 3 CPC.

Heard the counsel for the applicant, it is stated in the application that the
applicant has a prima facie case, balance, of convenience also lies in favour
of the applicant and if the relief as is prayed for is not granted at this stage,
the applicant would suffer irreparable loss, which cannot be compensated
later on by any means.

Having considered the above, I find that the applicant have the prima-facie
case on the basis of their pleading read in the light annexure with the plaint,
giving rise to a question for adjudication of this court, balance of

convenience prima-facially seems to be in favour of granting the relief and

True Copy
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if the relief which the applicant request for is not granted, the applicant will
suffer irreparable loss.

In this back drop considering that the suit is of emergent in nature and that
if the relief not granted to the applicant at this stage, the suit would become
infructuous, therefore application under 039, R3 CPC is allowed and

requirement of prior notice is dispend with.

Issue notice to the other side for filing of the objections. In the mean time,
the non-applicants are restrained from interfering, trespassing in the
construction of Railway Tunnel, situated at T-77D, (Chanard) Bankoot

Tehsil Banihal District Ramban, till the final disposal of main suit.

The other side is at liberty to approach before this court for modification,
cancellation and alteration ever before the next date of hearing. Put up on
23.7.2022

SD/-

Announced: Munsiff Banihal

Copy of order forwarded to Nazir Tamilat Munsiff Court Banihal for
Compliance.
SD/-

29/6/22

True Copy



ANNEXURE R-8/10

AN 150 9001 Cortified Company

T '} Project
> 174 R-B(N) funne
L {t. Ramban J&K - 182148

SR s
< .
EN_I RASTRUGTURALLY YOURS l )
2t , ihal, Banihal, Dis g
Village Tanihal, Website: www.abciinlra.com

AFBCLINFRASTRUCTURES PVT. LTD. | emscnsmaortion 22 2220

1

RefNo: - ABCHIRCONM&I/CAZI77D/2021-22/278

July 08" 2022 REC
{ o .
e N 6
o¥.D)
To, i - (1“
CGMIRCON Internati ; P 3
onal Lid. ~ =

Vill- Krawah, post Banihal,

Bist. Ramban, J&K — 182146

Project , Construction of Balance work for Tunnel T-77D (km 146.60 to L5 38 ApPro'x') m;;;z
Western side of Bichelari River on Katra- Banihal Section of USBRL Project, «

(Package T-77D-R)

Ref.No .  |0A No.IRCON/J&K CELL/JAT/14/1014/K-B/T-77D-R/420 dated 05.07.2019

Sub: Forciple Closuie of Batching Plant & Stoppage of Dewatering by two miscreant namely
Manzoor Ahmed Najar and Asgar Ahmed Najar of Chanar Bankoot

Sir,
I'lease be jnformed that Two Brothers namely Manzoor Ahmed Najar and Asgar Ahmed
Najar of Chanar has forcibly closed the Batching Plant and dewatering at South Portal. He

has several times stopped the work of South Portal and is habitual of closing the work.
‘I'he waler level is increasing inside the tunnel due to accumulation of water which can

gesultany mishap inside the tunnel.
. (ndated29.06.2022, we have approached to Munsiff Court Banihal for grant of temporary
jjunction (Court Order enclosed) but on dated 08.07.2022 the miscreant again

‘ 3pproached to site and forcibly closed our batching and stopped the dewatering which may
,gad damage to tunnel. Besides the working site of South portal is idle from morning due to

gccumulation of water inside the tunnel.
perefore, it is as such requested to kindly intervene in the matter so that the working site

o T-77D Prestigious shall run smoothly without any hindrance.

— ;
y ‘,Know[edge Hub"' D~'23, 2nd Floor, Sector-V, Salt Lake, Kolkata - 790091 Tel: +91-3 '40044117“8, Fax: *91-33-40044‘19] Email:
Kailash Colony, New Delhi: 110048 Tel :grue °p¢131, 29232405, Fax: 011-66629606.

ie: '
1h pelf! House, 12, Zarmrudpur Community Center,
CrArannad ‘"iﬂhﬂ v



A ANNEXURE R-8/11 (Colly.)
3 INDIA NON JUDICIAL

Government of Jammu and Kashmir
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AR

e-Stamp

Z

Certificate No.
Certificate Issued Date
Account Reference
Unique Doc. Reference
Purchased by

IN-JK12520702099244T

06-Jul-2021 11:55 AM

NONACC (BK)/ jkinkbk02/ BANIHAL/ JK-RB
SUBIN-JKJKJINKBK0224052468753112T

ABCI INFRASTRUCTURE PVT LTD
-~ Description of Document

. Article 4 Affidavit
" Property Description -

. BATCHING PLANT NOC

Consideration Price (Rs.) 0

(Zero)
First Party . ABCI INFRASTRUCTURE PVT LTD
Second Party : NA
Stamp Duty Paid By : ABCI INFRASTRUCTURE PVT LTD
Stamp Duty Amount(Rs.) %50

(Ten only)

0002527264

Statutory Alert:
1

True Copy

3. Incase




Dated: &9 w3y -
e 70

Subject: No Objection for Operating Temporary Batching Plant at Village Chanar
Bankoot during Day and Night Shifts.

Dear Sir,

Please be informed that we the local residents of Village Chanar Bankoot are having No-
Objection for operating of temporary Batching Plant (Day/Night Shifts) at Our
VillageChanar Bankoot by M/S ABCI Infrastructures Pvt. Ltd. installed in the acquired
land of IRCON/NR.

Name: Shabtt Mol Mooy | Name: Aq1b najrr
-~ Parantage: Moo R‘lefw\ NM//M Parantage: C/lwovns C/)cu /VGL]M
R/0: Chanar Bankoot R/0: Chanar Bankoot

Signature: W(Jb/\_é_ Signature: AQM P /sz'(,

Name: ASqA®. Mwvud Neja¢ | Name: MQ{LQ/ ?(\,oude TV 27 51

Parantage: Q\U\W M Ngay, |Parantage: % W 2
R/0: Chanar Bankoot R/0: Chanar Banko

Signature: M Signature: W Y{ /VV/’”
Name: ooy LU"‘/W" | Name: %, o

Parantage: Mouy ﬁ—y@ufp tt1| Parantage:

R/0: Chanar Bankoot R/0: Chanar Bankoot M‘UWMJ (amtl
Signature: %’%ﬁt« J Signature: Q}o DAarro1o

» — MoL7
Name: 'M D.ngj /@W/\ WJM/L: Name: M H%b ? UJCUV\;. |
Parantage: [y €l Joo Parantage: )< Gam) Yoo,

R/0: Chanar Bankoot R/0: Chanar Bankoot

Signature: P[W\,\A/M ot 4: Signature: Y\\‘J’V

Name: [\/q A [ N\ L | Name: M - Qa&q Na\ay .
Parantage: M ®ho E ax Na(faeA_Parantage ra SQLW Na‘ef |

R/0: Chanar Banko R/0: Chanar Bankoot ‘
Signature: Signature: @)S\ |

Panchayat Halqa
nkoot

\J\irpdnq U inkoot
Bﬁmha!

True Copy
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Dated: 6”‘ /Lf/}l o2l

7

Subject: No Objection for Operating Temporary Batching Plant at Village Chanar

Bankoot during Day and Night Shifts.

Dear Sir,

Please be informed that we the local residents of Village Chanar Bankoot are having No-
Objection for operating of temporary Batching Plant (Day/Night Shifts) at Our
VillageChanar Bankoot by M/S ABCI Infrastructures Pvt. Ltd. installed in the acquired

land of IRCON/NR.

‘M&& . W{A 'N\u,

|i Name:

| Parantage: W ighey- Mmgoj M R

' R/0: Chanar Bankoot

Name: M1t el

Parantage: fhwvolullth Kunsr

| R/0: Chanar Bankoot ,

..

| Signature: [@,/,\D Signature:

| | o’ JIRN " Sale —

| Name: WO 2o Kt Neyol. Name: Mond A4 wad

' Parantage: Guulam . ™M Nagal. Parantage: Ma:kd 3o(ﬂ W/
' R/0: Chanar BankootM/ R/0: Chanar Bankoot

}Signacure: | Signature: WM A/(//’
| Name:  Tyaed * Moo\ Na\a Name: Q.qug Atmat u,'cw/
Parantage: G lawi. M. wejay: | Parantage: {4l Qi ool W oo
| R/0: Chanar Bankoot R/0: Chanar Bankoot .

Signature: M Signature: %c— r’/

Name: fYawr « Anwmel #o'ar Name: U;}L;J A/
Parantage: M. Ramdom. eah. | Parantage: —Q,h Moo 0(,/4/‘-
R/0: Chanar Bankoot R/0: Chanar Bankoot .
Signature: Signature: ﬂ%

‘Name: Nt Pl W .
Parantage: € hulaw Jedli s Wk

R/0: Chanar Bankoot

Sig,nature' W

Zee77 [lopn/

%/%W»

W

Name: flopuiA Qo M

Parantage:

fh Panchayat Halqa

|Bankoot

True Copy

&[LZZ a1 [A h wed M 1‘\I

R/0: Chanar Bankogt .
Signature: %‘; ot NN
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2. District Pollution Control Board Kampan N

4 , /
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Regd.Office - Room No 4, 6th Fioor, Vasundra, 2/7, Sarat Bose Road, Kolkata-
Deit: 204, Soutn Detv House, 12 Zamrudpur Community Centre. Katish Colony, New
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OFFICE OF THE BLOCK DEVELOPMENT OFFICER
BANIHAL

NO OBJECTION CERTIFICATE

Whereas M/s ABCI Infrastructures Pvt. Ltd has moved an application in the office of undersigned for
issuance of NOC regarding establishment and operating of Temporary Batching Plant at Village Channar-
Bankoot Banihal.

In this context the undersigned visited the spot and found that the area is acquired by the IRCON/NR and
all related developmental works in batching plant are taken care by IRCON/NR and M/s ABCI.

Hence, NO OBIJECTION Certificate for Temporary Batching Plant is issues in favour of M/s ABCI
Infrastructures Pvt. Ltd

No: g QF
Date: 9_(/,_,}} }0)’\3

True Copy
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Govt. of Jammu & Kashmir,
OFFICE OF THE CHIEF EDUCATION OFFICER RAMBAN
New District Administrative Complex, Mailra, Ramban (J&K

coo-ramban@ik.qov.in

ARRkR

M/S ABCI Infrastructure Limited,
T77-D Tunnel,

Village Bankoot, Banihal,

District Ramban — 182146
(abciiinfrabanihal@gmail.com)

No: CEO/R/20/9 3}9-Fo Dated: 3/ -10-2020

Subject: Installation of Batching Plant at Chanar bankoot
for T-77D Tunnel Project.

Ref: Your office No: ABCI-T77D/HR/Admin-002 Dated: 02-09-
2020

Sir,

Refer to the subject/ reference cited above. In this
context, on the basis of report furnished by Principal HSS Boys
Banihal/ ZEO Banihal, it has been reported that no educational
institution (Govt./ Private) is situated near the aforesaid installation
site.

~ As such, this office has no objection, if the aforesaid
batching plant is installed by your company at Chanar Bankoot
Banihal for T-77D Tunnel project, subject to the condition that no
educational institution(s) in the vicinity of the mstallation site may get
affected by way of noise/ air/ water or any othe pollution and

schools.

Chi ,.",I;’Z?} n.“ . )

Rambag? ‘b

Copy to the:
1. Director School Education Jammu for favour of information

True Copy
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OFFICE OF THE CHIEF MEDICAL OFFICER HEALTH AND F.W. RAMBAN.

Subject:- No Objection certificate (NOC) for installation of Batching Plant at
Chanar Bankoot

TO WHOM IT MAY CONCERN

This office has not objection if ABCI Infrastructure Ltd. will
establish/install Batching Plant on Proposed land by ABCI as there is no Health
Unit located within the Radios of 01 KMs, as reported by the Block Medical

Officer Banihal |
\}\M W

CHIEF MEDICAL OFFICER,
RAMBAN.

No:-CMO/RBN/ﬁ_B :?-9

Copy to the:-
1/
2/

Dated:- é e z 2020

District Development Commissioner Ramban for information.
M.Y Bhat HR Admin Head for information

True Copy



OFFICE OF THE RANGE OFFICER FOREST RANGE BANIHAL

TO -
4 @
& %

THE DIVISIONAL FOREST OFFICER : \ S0
L S o 2
3 e

FOREST DIVISION RAMBAN 3‘,

ééﬂ/ﬁ DATED ' - qﬁ/‘ [0 / >9> &

SUB:- Installation of Batching plant at Chanar Bankoot for T-77D Tunnel Prolect
R/sir

In Compliance to your office No. RFD/1954-55 Dated 08/09/2020.wherein undersigned
was directed to verify the spot & furnish report regarding subject cited above, which is here as
under,

The U/sd along with the B O Banihal inspected the spot and after proper assessment
and spot verification, it was observed that the Proposed site is located at a distance of 2.5 Kms
away from the demarcated forest and falls under kh.no 537,536,535 in private land and the
same land is dully attested by the Revenue authorities .there is no apprehension of any loss to
the adjoining forest as the Batching plant is located at a distance of 2.5 Kms away from the
demarcated forest. The Geo coordinates of the demarcated forest boundary and the proposed
site (private land)are also mentioned in the report.

The GPS reading of the spot in co.41/bnl as under.
1. Geo coordinates of nearest demarcated forest in co.41/bnl
N 33°25'11"
E 75°11'43" ’
2. Geo coordinates of proposed site of installation of Batching plant at Chanar Bankoot.
(1) N 33.416704 (2) N 33.416695
E 75.199815 E 75.199749

As such it is requested and recommended that NOC for installation of temporary Batching plant may be
issued in favor of the contractor/firm for the completion of allotted works please. The photographic
evidences of the site and the nearest demarcated forest along with an}ude and longitude is also

enclosed for reference. NORFD 213¢ J~02-))- )’0)’0
RO gm;h&d Qe%wmed M ow?ﬂmou( Mca‘lw/
dyvechow to Suawrt [ Th‘% \S'Range O
F 2 Geo-gordamate oiﬂw fr)co'/‘u'/tﬂL BF fo Forest Range Banihz!
Ay Hu mipmahon h fo be SURR] /be/\(

P%,Om’fma alﬂfﬂd’] cvreadated -
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QEEIQE_QETHE_ZQNAL EDUCATION OFFICER BANIHA_I:
To

The Project Manager,
ABCI Infrastructure PVT LTD
Banihai.

Sub NOC regarding setting up of Batching Plant at Bankoot village Bankoot

Tehsit Banihal
Reference: CEO Ramban's Letter No.CEO/R/22/27071-73 dated 07 02.2022

With reference to the subjeci-cited above. In this connection | have to say that |
have personally visited the proposed site and found that no school of Education Zone
Banihal is situated near the proposed site for the setting up of Batching Plant at
Bankoot for T-77D for the construction of National Project (Railway) However. the
Project Manager of ABCI is advised to set up the machinery in such a way that
environmental pollution shall not affect any school of Cluster Bankoot which are

located at least 1.5 Kms from the proposed site.
Hence NOC is hereby issued in favour of Project Manager \ABCI Camp

Banihal. | ‘\\l\\ e

7 et 2

No: ZEOIBNLI21/ j3ll- b & @{?ﬁ' Eaucanon Officer,
A
Dated: 07.03.2022 R\ 5 | BEninal
s\

g

Copy to the:-
1. Chief Education Officer, Ramban for favour of information.

2.. Stock file for record.

True Copy
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T A G AT YA A S bomet S
WA N et Ao o

BT TELAGAA AT
(v TR T STy

IRCON INTERNATIONAL LIMITED

fA BOVT: OF [NDIA UNDERTANING}
1 Engl : P

L2

Aan fatoy G ond trastion Cotmpany
Banthal Oftice : Jammu Offico 2
USBRL Fiojsct, . USBRL Project Office
Vill-Krawah, Pest-Banihal, - Sstyam Complex, Maible Markel,
Distt-Ramban, JAK-182148

Jammue-180011.

Tele Fax : 01998-253708 Tel : 0991-2484842, Fax: 0191-2484812

No.: RCONCCMTIVILBNLL 38 4 Dale: 28,08.2022
“Tha Supcrinlendent of Palice,

Office of the SP-Ramban,

Distsis] Police Offico,

Ramban. Distt. Ramban

Emgil: gxpimmban@iiponta.gavia

Sub: Hindrance In exacution of works by toca) villsgers at Banthal-Arplachala Scclion of Udhampure
Srinagar-Baramulla new BG Rall Unk Project (USBRL Project). X

Reg.: Construction of batance woik for Tunnal T-770 (Km 146.80 10 148.26 Approx.) on the westam side of
Bichelasi River on Katra-Banihal Section of USARL Project, J8K (Package T-720-R).

Ref.: M/s ABCY Lellsr No.2 A_BCMRCQNIJ&WCM??OIZGZL?EZ{SB. Doted: 27.082022

Aprapos to e subjact maticr, the belaw listed pamsans resident of Chanar Bankeot village have stopped the wark by
craaling hindrance z2nd not allowed (he manpower & machintery Insidz the Junnel: -

§. | Name Parent Vilage Nearost Pelics | Work Allecied Ramarks s
1o, -390 Chovid Stancy Present nckdents
T, | Molsd Asgar - | Chanar Police Stallen | On27.0822& tntha — BYs ARCK vidda laer dated
Majar o - B it | ing Biess have 27.0522, copy enclosed, have
craated hnd wng plaingd he mimbebavk
sloppodthe dowatedng | done by thaws mEcroans -
2. | iManzcar Aimed - “Chanar | Potce Siation | works V770 Sceth | Najarbathen,
Nojar Bankeot | Banihal Partal, | - Exritar alao miskaviourand
Thoy am habitual of hindranzce by ihese focol
crealing hindranca al vilagers was repoiied vdzthis
this proztigious Mational | offies leltery No2 SS3
T AroRet dt18/8022 & Mos5E2
= 19522

The maiter under reference regatding hindranee In the worlkts being oxeculed at site, IRCON reguest 2o taks
appiopnale steps for proleclion by kind inlervantion of your good offices,

For ant,on bzhalf of

IRCON INTERNI TIONAL LIMTED
7
Iz

{SANGRAH MAURYA)
Chief General Manzager/Banihal

Encl; As above-Tolal: 02 pages.

= Secretary fo GAOIC/USBRL, Nothem Raihvay — for kind Information of CAQICIUSBRL plesse,
Chief Engineer/Moth/USBRL, Nosthem Railway — for king E_nfermmian please.

Exocutive Direclorl &K, IRCON-Jammu - for kind information please.

DWYRarmban ~for kind infarmation pleaso.

SpPQiBanihal - for kind Infarmation pleass.

GHIM-770- IRCONIBanihal - for infomalion please,

LS ol

e + <, FoRee AR awd, T REd — 110017, AW
q%’zgme :gét-ﬁ. Dmomm, Sakot, Naw Delhl-110047, INDIA
ol +D1.11-93565660 Fax ¢ +81.11-26054000, 26522000
E-mall ¢ Info@lreon.org, Wab.s wenwdrcon.org
TN - L45203DLI976CUINNE171

True Copy



81

I geHIFA fafies %

(ARG WBR HT SUHH)

IRCON INTERNATIONAL LIMITED

{A GOVT. OF INDIA UNDERTAKING)
An Integrated Engineering and Construction Company

Jammu Office :

USBRL Project Office

Satyam Complex, Marble Market,
Jammu-180011.

Tel : 0191-2484842, Fax : 0191-2484812

Y/1,//4

Banihal Office ;

USBRL Project,
Vill-Krawah, Post-Banihal,
Distt-Ramban, J&K-182146
Tele Fax ; 01998-255708

No.: IRCON/CGM/CIVIL/BNL./ 553 Date: 18.05.2022

Superintendent of Police,
Office of the SP-Ramban,
District Police Office,
Ramban. Distt. Ramban
Email: sspramban; lice.gov.in
Sub: Hindrance in execution of works by local villagers at Banihal-Arpinchala Section of Udhampur-
Srinagar-Baramulla new BG Rail Link Project (USBRL Project).

Apropos to the subject matter, the below listed persons from villages of Hingni and Banihal have stopped the work by
creating hindrance and not allowed the manpower & machinery inside the tunnel.

S. | Name Parent | Village Nearest Work Affected Remarks /
No. -age Police Chowki Status
1 | Abdullaha Gujjar — Hingni Police Station | Since 08:00 AM on Matter resolved at
Mob: 9797451487 Ramsoo 17.05.2022. 12:30 hrs. with
2 | Abdul Mazid - Hingni Police Station intervention of
Ramsoo District
Administration
3 | Imran Mallick, Late Forewagon, | Police Station | Till date Works stopped at
Mob: 7006077707 | Abdulla | Banihal Banihal since 25.04.2022. Br. No.145B.
Malik
4 | Babar Wani Chanard Police Station | In the morning on Matter resolved at
Village Banihal 18/5/22: Creating 10:25 AM with
5 | Azgar Nazar Chanard P.S. Banihal hindrance at Tunnel- intervention of
6 | Manzoor Chanard Police Station | 77D (South), insisting Administration
Banihal that they will do
construction work in the
Tunnel.

The matter under reference fo create hindrance in the works being executed at site, IRCON request to take
appropriate steps for protection by kind intervention of your good offices.

Copy to:

GM/T-49B- for information please.

Chief General Manager/Banihal

Chief Engineer/North/USBRL, Northern Railway - for kind information please.
DM/Ramban — for kind information please.

. wrater : W4, RRgae Hex, woa, 7€ Rl — 110017, wRa

Regd. Office : C-4, District Centre, Delhi-110017, INDIA ™V
Tel.: +91-11-295656686 Fax:-bﬁ.— 0, 26522000
E-mail : info@ircon.org, Web.: .ircon.org SUD

CIN - L45203DL1976GOI008171
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IITYPED COPY//
IRCON INTERNATIONAL LIMITED
(A GOVT. OF INDIA UNDERTAKING)

An Integrated Engineering and Construction Company

Banihal Office: Jammu Office:
USBRL Project, USBRL Project Office
Vill-Krawah, Post-Banihal, Satyam Complex, Marble Market,
Distt-Ramban, J&K-182148 Jammu-180011
Tele Fax: 01998-255708 Tel: 0191-2484842,

Fax: 0191-2484812

No.: IRCON/CGM/CIVIL/BNL/751 Date: 28.08.2022
The Superintendent of Police,

Office of the SP-Ramban,

District Police Office,

Ramnban. Distt. Ramban

Email: sspramban@ijkpolice.gov.in

Sub: Hindrance in execution of works by local villagers Banihal -
Arpinchala Section of Udhampur-Srinagar-Baramulla new BG Roll

Link Project (USBRL Project

True Copy
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Reg.: Construction of balance work of Tunnel T-77D (Km 146.60 to

Ref.:

148.36 Approx.) on the western side of Bichelari River on Katra-

Banihal Section USBRL Project, J&K (Package T-77D-R).

M/s. ABCI letter No.: ABCI/IRCON/J&K/CA/T77D/2021-22/268,

Dated: 27.08.2022.

Apropos to the subject matter, the below listed persons residential of

Chanar Bankoot village have stopped the work by creating hindrance and

not allowed the manpower & machinery inside the tunnel:-

and stooped

the

S. | Name Parentage | Village | Nearest | Work Remarks/Statue/
No. Police | Attached Present
Chowki Incidents

1. | Mohd -- Chanar | Police | On M/s. ABCI vide
Asgar Bankoot | Station | 27.08.2022: | letter dated
Najar Banihal |in the | 27.05.2022,

2. | Manzoor | -- Chanar | Police | morning copy enclosed,
Ahmed Bankoot | Station |terse have | have explained
Najar Banihal | created the

hindrance | misbehaviour

done by these

True Copy
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dewatering
works at T-
77D South
Portal.
They are
habitual of
creating
hindrance
at this
prestigious
National

Project.

miscreants-

Najar brothers.
-Earlier also
misbehaviour

and hindrance
by these local
villagers  was
reported  vide
this office letters
No.. 553 dt.
18/5/22 & No.

562 dt/ 19.5.22

The matter under reference regarding hindrances in the works being

executed at site, IRCON request to take appropriate steps for protection by

kind intervention of your good offices.

For and on behalf of

IRCON INTERNATIONAL LIMITED

Encl.: As above-Total: 02 pages.

SD/-/

28/6/2022

(SANGRAH MAURYA)

True Copy
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Chief General Manager/Banihal

Copy to:

1. Secretary to CAO/C/USBRL, Northern Railway — for the kind
information of CAO/C/USBRL, please.

2. Chief Engineer/North/USBRL, Northern Railway — for kind
information please.

3. Executive Director/J&K, IRCON, Jammu-for kind information
please.

4, DM/Ramban — for kind information please.

5. GM/T-77D-IRCON/Banihal — for information please.

Regd. Office : C-4, District Centre, Saket, New Delhi-110017, INDIA
Tel.: +91-11-29565668 Fax: +91-11-26854000, 26522000

E-mail : info@ircon.org, Web: www.ircon.org

CIN — L45203DL1976G01008171

True Copy
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ANNEXURE R-13 (Colly.)
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ANNEXURE R-8/14 90

e L Format No: GIAL/TRF/GEN
- - Issue No: 01 Issue Date: 02.11.2020
[ foc ]

INTERNATIONAL

ANALYTICAL LAB PVT LTD Page No: 1 of 3

CIN: U74220JK2013PTC003789 TEST REPORT

Test Report Issue To: Test Report No: G2207120001-0002

IRCON INTERNATIONAL LIMITED. Date of Issue: 15/07/2022

USBRL PROJECT VILL KRAWAH POST T i

BANIHAL RAMBAN JAMMU & KASHMIR |i j ‘ ; ! t ‘ ‘ ‘
10| | fL{ 1 I

INDIA 182146
Sample Booking/Receipt : 12/07/2022

. Date of Start of Testing: 13/07/2022
Date of Completion of Test: 14/07/2022

‘Customer Relationship Number : G0503 l

Sample Description :

|CONSTRUCTION WATER; SAMPLE No.: |
CONSTRUCTION AND DEWATERING WATER FROM
'TUNNEL; SOURCE: SOUTH PORTAL OF TUNNEL.

'Name of Work :CONSTRUCTION OF BALANCE WORK OF
'TUNNEL T-77D(KM 146.60 TO KM 148.36 APPROX.) ON
'WESTERN SIDE OF BICHLERI RIVER ON KATRA-
BANIHAL SECTION ON USBRL PROJECT (PACKAGE T-
77D-R)

Customer Reference No.: IRCON/1014/J&K/14/T-77D-R/301/806.DATE:09.07.2022
|Kind Attention: P. SWAMINATHAN

Contact No.: 9596765811

E-Mail: p.swaminathan@jircon.org

‘Sample Condition : Ok
|Sample Size (Approx): 1 BOTTLE
|Sample Quantity (Approx): 1 LTR.

|[SAMPLE DRAWN BY : CUSTOMER
'TEST PERFORMED AT : LAB

|Results relate only to the items Tested.

Reviewed & Authorized By
ULR No0:TC951222000000324F

This is Digitally Signed Report and hencﬁsﬁ‘t require Physical Signature
Geotech International Anafgtical Lab Pvt. Ltd,
6-B, 2nd Rotary EPIP, Bari Brahmana,Jammu-181133(India)
Phone : +911913507089, +911913507090 || Web: www.geotechanalytical.com || Email:

jammu@geotechanalytical.com
IRN ANN1-2N15 1RO 14NN1-2N15 & ISO 45NN1-2N18 Cartifiad | aharatans
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TEST REPORT
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Format No: GIAL/TRF/GEN
Issue No: 01, Issue Date: 82.11.2020

Page No: 2 of 3
Report No: G2207120001-0002

Sample ID No. : G2207120001-0002
Sample Description: Construction Water

Observed Requirements as per 1S:
S. No. | Test Parameter Value 456:2000 (CL. 5.4) Test Method
1. pH at 25°C 9.61 6 Min. IS:3025(P-11) 2022
Volume of 0.02 N H,S0, required to
1S:3025(P-23) 1
2. neutralize 100 ml sample of water 4.2 25 ml Max. 5:3025(P-23) 1986,
. PP RA 2019
using mixed indicator
Volumfe of 0.02 NaOH required to 0.0 1S:3025(P-22) 1986,
3. neutralize 100 m] sample of water 5 ml Max.
. o RA 2019
using phenolphthalein indicator
. . [S:3025(P-18) 1984
25 ’
4, Organic Solids mg/l 200 mg/l Max. RA 2021
. . [S:3025(P-18) 1984,
243
5. Inorganic Solids mg/1 3000 mg/l Max, RA 2021
I1S:3025(P-24/Sec-1
6. | Sulphate (as SOs) mg/l 1.1 400 mg/l Max. g it ec-1)
2000 mg/l Max. for concrete
not containing embedded
1S:3025(P-32) 1988
7. | Chloride (as CI) mg/l 28.0 steel and R}(X " 1{) ’
500 mg/1 Max. for
reinforced concrete work
. I1S:3025(P-17) 1984
6 . 3
8. Total Suspended Solids mg/l 2000 mg/l Max RA 2001

...End of Test Report...

Analyst

ULR Ne: TC951222000000324F

|

|
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I TR ST EONAL
AP ANV OO, LA 8T LIV Format No: GIAL/TRF/GEN

CIN: U74220JK2013PTC003789 Issue No: 01, Issue Date: 02.11.2020

TE S T RE P ORT ggggﬂN&)?g;gOﬁ 20001-0002

Term & Conditions

1. The results are related only o the items Tested

2. Total Liability of our Laboratory is limited to the invoiced Amount. No Liability will be accepted
after Sample is taken back

3. The Sample Description is given “As desired by the customers”. Sample not drawn by us &
Analysis Conducted on Received sample unless specified otherwise.

4. Retained sample will be destroyed after 30 days from the date of issue of the test report unless
instructed otherwise.

5. Any Complaints or Retest request should be communicated within 15 days from the issue of the
Test report.

6. Test Report shall not be reproduced except in full, without Written approval of the Laboratory

7. The Test report is not to be reproduced wholly or in parts & cannot be used as an evidence ir a
court of law & shall not be used in advertising media without our permission in writing.

ULR No: TC951222000000324

i

Qs

Analyst

Reviewed & Authorized By
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—
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IITYPED COPY//

Certified copy of the Order dated 15/7/22

IN THE COURT OF MUNSIFF, BANIHAL

FILE NO. : Misc. Application No. 130 of 2022

D.O.l.: 07.07.2022

D.0.D.: 15.07.2022

In the case of :

In the matter of:

Manager Ahmed S/o Ghulam Rasool
R/o: Bankoot Tehsil Banihal
District Ramban
(Plaintiff)
V/S
ABCI Infrastructure Pvt. Ltd.
(Railway project at Tatnihal-Banihal)
through project Manager Nadeem Sharma
Rwani S/o Shamas Din Wani

R/o Kharpora Tehsil Banihal District Ramban

Suit for permanent prohibitory injunction restraining
Defendant from any acts of interference by diverting
the flow of waste water/chemical water from the land

of the plaintiff b&ing survey no. 211 measuring 01

True Copy
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Kanal 04 marlas situated at Bankoot Tehsil Banihal

District Ramban.

Munsiff Banihal

Through: Advocate K. Rwani and Advocate S.A Malik, Learned

counsels for the plaintiff and Advocate Wassem Wani,

Learned counsel for the defendant

Coram : Saloni Anand

UID No. : JK00267

1.

ORDER
This order shall dispose of the application for grant of interim
injunction filed along with the main suit. Brief facts of the case are
that the plaintiff alongwith his brother inherited the suit land after
the death of his father. It is the next mentioned that the suit land is
neither acquired nor any compensation is paid to the plaintiff for
causing damage to the suit land. It is also stated by the plaintiff in
the plaint that without any justified cause and reason and without
indemnifying the damage cause by the defendant by way of throwing
waste material and causing flow of chemical water in the land of the

plaintiff/defendant is causing &ejudice towards the rights of the
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plaintiff with respect to suit land. It is then mentioned that plaintiff
has already approached concerned police station regarding its
grievances but nothing effective was done in favour of plaintiff, has
already approached Deputy Commissioner Ramban, SDM Banihal,
Pollution Control Board and CGM IRCON alongwith Tehsildar
Banihal and SDPO Banihal but of no avail. Due to the reason stated
above plaintiff is alleging before this Court that suit land has become
unfit for agriculture use and violation by the defendant is continuous
despite several approaches by the plaintiff through the concerned
administration and now the plaintiff has approached this court for
redressal of his rights. Alongwith the Plaint, Plaintiff has placed on
record photographs along with revenue record, applications
submitted to the concerned authorities as mentioned above in this

paragraph.

On the basis of the above-stated facts as well as material placed on
record by the Plaintiffs, an ex-parte restraining order was passed
against the defendants, a notice was served upon the defendant who
caused his appearance before this court and filed an application for
the pre-ponement of suit due to the emergent nature of the matter

involved along with the preliminary objections and written
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statement also placed annexure “A” ‘Work Order’ and annexure “B”

‘affidavit by plaintiff’.

Defendant has raised preliminary objections stating there in that the
suit filed by the plaintiff before this court is not maintainable as it is
related to damages. It is then pointed out by the defendant that
defendant is executing infrastructural project work which is
monitored by PMO with direction to complete the target by
September 2022 and grant of interim injunction in favour of plaintiff
IS causing irreparable loss on account of impediments and delays
caused to the project. Next it is mentioned by the defendant
jurisdiction of this court for granting injunction is barred by 20-A of

Specific Relief Act.

In order to decide application for grant of interim injunction, at this
stage preliminary objections raised by the defendants are considered.
Along with objections and written statement, defendant has placed

on record photographs.

Heard arguments and perused material available on record. While
arguing learned counsel for the parties have also submitted various
judgments in support of their arguments which are also made part of

the file.
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Coming to the case in hand for the grant of an interim injunction,
plaintiff has to satisfy that all the three principles for the grant of
equitable relief are established by his case. But as far as this case is
concerned before going into the questions of establishment of three
principles, it is to be seen that whether this court has jurisdiction to
grant the injunction ? As per the pleadings of both the parties it is
revealed that plaintiff has come before this court in order to save the
suit land from getting damaged due to the flow of chemical water
which obviously is coming from the work going on for the
construction T-77D by the ABCI Company, which according to the
defendant is allotted to him by IRCON International Ltd. Which is
of National Importance. But as per plaintiff it is submitted while
arguments that he has sought relief against the flow of chemical
water and no where sought any relief which is going to cause any
hindrance regarding the work going on for the infrastructure project
whereas the defendant has submitted by way of arguments and
through photographs place don record that due to restraining order
passed by this court flow of water is hatted and it started collecting
in the tunnel undergoing construction which will ultimately going to

cause damage to the tunnel and can result in collapsing of the tunnel.
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In the preliminary objections raised by the defendant, light is thrown
upon the Section 20A of Specific Relief Act, which clearly bars the
jurisdiction of civil court to grant injunction with respect to any

infrastructural project.

After considering the pleadings of the parties as well as arguments
raised by the learned counsel for the parties. This court has come to
the conclusion that in order to seek relief for grant of interim
injunction which is an equitable relief, plaintiff has to come before
this court with clean hands alongwith establishing prima facie in his
favour but in this plaintiff is having weak chance of getting relief
from this court due to the bar provided under Section 20-A of
Specific Relief Act and Section 41h-a of Specific Relief Act, both
the provisions clearly bars this court to grant any injunctions
regarding any infrastructure project. Through it is argued by the
plaintiff that he is seeking relief only regarding flow of chemical
water through the suit land and has nothing to do with the
infrastructure project but restraining the flow of water is ultimately

causing damage to the work going on in the project work.

In addition to this plaintiff has placed on record various judgments
of Hon’ble Supreme Court emphasizing the importance of civil

rights regarding land and this g}i/rtfined no reason to disagree with
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the submission of the plaintiff. Rights of each and every citizen of
this country provided by the law of land is sacrosanct and should be
redressed at its earliest. It is found very unfortunate that plaintiff has
knocked door of various authorities, most importantly the company
who has allotted work to the one executing the work (made as
defendant in this case) but was of no avail to the plaintiff. This court
find itself helpless to protect the rights of the plaintiff due to the bar

created by Section 20-A and Section 41-ha of Specific Relief Act.
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. 706 OF 2022

INTHE MATTER OF:
...APPLICANT

ASGAR AHMAD NAJAR
Versus

MINISTRY OF ENVIRONMENT, FOREST AND
...RESPONDENTS

CLIMATE CHANGE & ORS.
KNOW ALL to whom these present shall come that 1, Jodhraj Baid, S/o. Sh. Peer Chand Baid, available at

B-5/86, Safdarjung Enclave, South West, Delhi-110029, the authorised representative of the Respondent No.

8, do hereby appoint:
Mr. Vijay Nair, Mr. Vipender Mann, Mr. Lalan Sinha, Mr. Rahul Malhotra, Mr. Vineet Sinha, Mr.

Manoranjan Sharma, Mr. Keshav Saini, Mr. Prabhakar Tiwari, Mr. Rishu Kant Sharma, Mr. Arpit Dwivedi,
Mr. Yash Varma, Mr. Saqib Mukhtar Ansari, Ms. Sakshi Kapoor, Mr. Anmol Kumar, Mr. Karan Rajpurohit,
Ms. Himanshi Madan, Mr. Dhruv Gupta, Ms. Tanvi Garg, Ms. Deepshikha Mishra, and Nandita Kukreja of
KNM & Partners Law Offices having their office at 1 Floor. The Great Eastern Centre, 70. Nehru Place,
New Dethi - 110019, E-mail: ynair@knm.in. msharma@knm.in; Mob: +91-9717591156

(hereinafter called the Advocate/s) to be my/our Advocates in the above-noted case authorised him:-

To act, appear and plead in the above-noted case in this Arbitral Tribunal, Court, or in any other
Courts in which the same may be tried or heard and also in the appellate Court including the Supreme Court

of India subject to fees separately for each court by me/us,

To sign, file, verify and present plea

review as revision, \Vlthdraw?l, compromise or —_ —
deemed necessary or proper for the prosecution = | | =
for each stage. 1w ==
To file and take back documents, to ad}s 2% g, GS$ N
R 1 B 3
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. . IS =" | = .53
To withdraw, or compromise the said- ;h,e ga;;g § === idy
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arise touching or in any manner relating to the Ny 585 S e
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To undertake execution proceedings. 8¢ = = 8%
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The deposit. draw and receive mone’|
acts and things which may be necessary to be
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said case.
To appoint and instruct any other legal Practitioner authorising him to exerc
authorities hereby conferred upon the advocates whenever he may think fit to do so and »

DOPRC A | T

attorney on our behalf.

And I/we undersigned do hereby agree to ratify and confirm all acts done by the ..
substitute in the matter as my/our own acts as if done by me/us to all intents and purposes.

And I/ we undertake that I/we or my/our duly authorised agent would appear in Court on all hearings

and will inform the Advocate for appearance when the casc is called.

And [/'we, undersigned, do hereby agree not to hold the Advocate or his substitute responsible for the
result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate which

he shalil receive and retain for himself.
And I/ we, the undersigned. do hereby agree that in the event of the whole or part of the fee agreed

by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution ol
the said case until the same is paid up. The fee settled is only for the above case and above Court. liwe
hereby agree that once the fees is paid, I/we will not be entitled for the refund of the same in any case
whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again by me/ us.

IN WITNESS WHEREOF I/we do hgreunto set my/our hand to these presents the contents of which have

been understood by me/us on this ﬁ_ﬁa day of _@‘E_@MZOH.
'§d\ \g\ Accepted subject to the terms of the fees. qx \;\ o ARET THFRAS CPURES BV LID.
\ -
U% \g\\ﬁk ;/\ AV ¢ -, (\
¥ g SR W bestg F—=—
Advocates ‘L(\\‘\‘f '((,\\/ ?\ ST i o "o Director
AN 7 (Client)
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